BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONAL BENCH, CHENNAI

ORIGINAL APPLICATION No. 51 OF 2016 (SZ) (SUO MOTU

Suo Motu Application - News Item Published in
The Times of India Chennai Edition Dated
07-03-2016 (Dumping Building Debris behind
Pallikaranai Marsh Land).

Vs

The Principal Secretary to the Government,

Dept. of Environment and Forests, Chennai
& Others
... Respondents

- WRITTEN SUBMISSION

1. It is submitted by the 6 respondent that the Beluah Nagar and
Periya Muthulamman Nagar Plot Owners Welfare Association was formed
on 01.09.2012 by the owners of plots in Beulah Nagar and Periya
Muthalamman Nagar with the object of developing the plots, creating
infrastructure facilities and providing basic amenities. The Association is
registered as an Association under Tamil Nadu Societies Registration Act,

f

1975 and the Registration Number No. 473/2012.

2. It is submitted that a news was published in the Times of India,
Chennai Edition dated 7t march 2016 under the caption” This is how
Chennai’s Water Bodies are disappearing” of India {(Chennai Edition) on

07.03.16. The said article was full of baseless conjectures, incorrect



facts and made serious false allegations against the Respondent No.6
herein as if they have encroached water body by laying a road. Based on
the above said News Paper report Vide Order date 07.0302016, the
Southern Zonal Bench of Hon’ble Tribunal passed an Ex-parte interim
injunction restraining the 6t respondent ‘from proceeding further with

any activities in the water body’.

3. It is submitted that originally that plots in the Beula Nagar and
Periya Muthalamman Nagar situated in Survey Nos. 714 to 721 were
Ryotwari Nanja land meant for cultivation as per settlement register of
the year 1911 and copy of the extract of settlement register was obtained
by the 6% respondent under RTI Act 2005.True copy of Extract of
settlement register (consolidated Type Set Page No. 21- 26a). Therefore
the lands comprised in the above said Survey Numbers are not a water
body or water course or marsh land or wet land and it is a private patta

land.

4. It is submitted that the total extent of lands of Beluah Nagar is
20.13 acres wherein 16.02 acres of lands have been develo‘ped into 120
plots consisting of 6,98,059 sq. ft. and 4.11 acres of land have been
allotted for infra structure facilities namely Roads. The total extent of
lands for Periya Muthalamman Nagar is 12.13 acres wherein 9.17 acres
of land have been developed into 176 plots consisting of 165 grounds and
561 sq. ft. and 2.96 acres of lands have been allotted for infra structure

facilities such as roads. Members of the 6t respondent are having patta

in their name.



5. It is submitted that the Pallikaranai Panchayat has issued a letter
of No Objection’ to the District Registrar, Saidapét, Chennai — 600 015
for registering the lands as individual Housing Plots in different names
on 16.06.1988 for Periya Muthalamman Nagar. (Consolidated Type Set

Page No. 27-28}.

6. It is submitted that earlier acquisition proceeding initiated but the

i
Assistant Commissioner of Urban Land Tax, Alandur had dropped the
Acquisition Proceedings in the year 1988 after inspecting the lands and
after conducting a thorough inquiry. True copy of Proceedings of the
Assistant Commissioner, Urban Land Tax Alandur (consolidated type set

page No.29).

7. It is submitted that an extract of ‘A’ Register maintained by the
Revenue Department discloses that the Survey Nos.719 to 721 of
Pallikaranai Village stand in the name of the various vendors of the lands
owned and possessed by the members of the association. It is
submitted that the Chennai Metropolitan Development Authority has
informed that the Survey Nos. 714 to 721 of Pallikaranai Village are
under the acquisition for the MRTS Project. Further, it was informed
that the above Survey Nos. 714 to 721 are classified as “Institutional Use
Zone”. It is submitted that a notification for acquisition of lands in
Pallikaranai Village, Dated July 1, 2013 of the District Collector,
Kancheepuram District discloses that the Survey Nos. 714 to 721 of
Pallikaranai Village are exempted from the acquisition proceedings of the

Government of Tamil Nadu. The interim report filed by the Advocate

commissioner before Hon’ble High Court on 29.11.2017 in Crl.O.P.No.



4413 of 2013 confirms that that the 6t respondent lands are patta
lands. Copy of the Interim Report filed in (Consolidated Type Set Page

No. 234-236).

8. It is submitted that the lands under reference do noti form part of
the Pallikaranai Marsh. They are private lands owned and possessed by
the plot Owners of the Association with valid title deeds. The Revenue
Authorities have issued Pattas to these lands. Therefore, the absolute
possession and ownership are vested with the Plot Owners of the
association. It is submitted that the lands under reference is not a
natural water body. It is only water logged due to various other man-
made factors. The depth of the water measures about 1.5 ‘feet to 2 feet

height.

9. It is submitted that there are Two Sewage Treatment Plants at
Perungudi 1) STP of CMWSSB (Metro Water) at Perungudi 2) Alandur
STP at Perungudi, both are situated at Perungudi within the same
compound. It is submitted that daily several million litres of sewage
water from various part of the Chennai is being transported by the lorries
to Perungudi Sewage Treatment Plant (STP) but the said STP had no
sufficient capacity to treat the sewage water, therefore exce.fss untreafed
sewage water is being regularly let out in the open lands on the Southern
side for several years till date and similarly sewage water is being
pumped from Alandur Municipality to STP at Perungudi through pipe
line, The said untreated water is flowing into some area of marsh land
due to poor maintenance of pipe line which was broken at several places.

Apart from that the continuous dumping of garbage has led to the



creation of a mountainous heap of garbage on the southern side which
has further worsened the situation by blocking the free flow of treated
sewage water and therefore, the entire treated sewage water is diverted to
flow from the South to the Northern and Western sides of the lands
under reference. More than 105 million litres of sewage from Pallavaram
Municipality, Alandur and other southern areas reach the treatment
plant in Perungudi. The Alandur Sewage Treatment Plant is not working
regularly for several years and this causes a regular flow of sewage water
into the open area and subsequently into the adjoining aréas including

the 6% respondent lands.

10. It is submitted that the said news report did not state the actual
cause of the stagnation of water - i.e., the dilapidated condition of the
Perungudi Sewage Treatment Plant (STP) maintained by the Chennai
Metro Water Supply and Sewerage Board (Respondent No.3) and the
huge dumping of garbage are the actual cause of the stagnating water on
the land. Infact 6% respondent is the ultimate sufferer of migchievous act
of 4t and 5t respondents who are responsible for the damages caused to
6% respondent’s patta lands due to the letting out of sewage water into
marsh land and dumping of garbage in the marsh land which prevents
the flow of water which resulted in stagnation of contaminated water in

the 6% respondent patta lands.

11. It is submitted that one H.Sekar Social Worker has filed an
application before Hon’ble National Green Tribunal South Zone Chennai

in Application No.145 of 2015 against the secretary to Government of

Tamil Nadu, The Regional Transport Department and others to issue



direction to stop all activities in the Marsh Land and Canal Kaveli land
situated in Survey No.707 comprising 61.60 acres at Sholinganallur
Village by dumping building debris in order to level the land to construct
Regional Transport Office. The respondents- government contended that
about 2.83.5 he was sub divided as survey no.707/2 and transferred to
Tamil Nadu Transport Department for the construction’ of Regional
Transport Office vide G.O.(ms)No. 25 dated 18.01.2013 and further
stated that the above said land is classified as Government poramboke-
kazhuveli and not a marsh land as alleged by the applicant. It was
argued by the respondents- Government that there is no impediment to
construct building for Regionai Transport Office at Government -
Paramboke land as the same was not classified as wet land or water body
or marsh land. The Hon'’ble Tribunal observed that the disputed land is
neither a water body nor back water nor a marsh land and permitted. to
construct Regional transport Office in the disputed area by an order
dated 02.08.2017 in 0.A.No.145 of 2015. In the case of the 6t
respondent, the disputed land is patta land and the same was also

confirmed by Revenue and forest departments.

12. It is stated at para 3 of the advocate Commissioner’s Report that
the hydreologist has submitted a report dated 09.10.2017 that “on a
perusal of Revenue records perused by them, the land in question- is
patta lands” the Buela Nagar and Periya Muthalamman Nagar area
comprised in Survey No. 714 & its all parts 715 & its all parts (Except
715/1), 716 & its all parts, 717 & its all parts (Except 717/ 2B1), 718,

719, 720, 721, 723, 724 & its all parts (Except 724/1) are all classified



e

as Ryotwari Nanjai Patta lands meant for cultivation located véry
adjacent to Marsh land” (Page No.107) and further stated that “the
result of tested water samples indicates that the present liamd of water
pollution near Buela Nagar and Muthalamman Nagar are comparatively
higher than the Maturation Pond of STP, plant and far beyond the

standards”.

13. It is further she stated that in her opinion that both the Nagars
are situated at a higher level than the STP and hence there is no natural
gradient which causes the flows from the STP by gravitational force
towards the Nagars. The above said opinion is also incorrect, In fact
STP plant was constructed and roads were formed in the Marsh land by
raising the ground level and the entire plant was compounded which is
higher level than both Nagars. Therefore report of Care Earth is

misleading and need not be relied upon.

14. The layout of Beaula Nagar was formed in the year 1966 well
before Act 1971 and layout of Periya Muthulamman Nagar was formed in
the year 1989 and on 16.06.1988 no objection certificate v'yas issued to
convert as house site by Village Panchayat prior to the insertion oi: 4:7A
by Amendment of Act 46/2010. Therefore, the land owners of the 6th
respondent are entitled to develop and use the land as per existing rules

and regulations.

15. It is submitted that with regard to observation of Advocate

Commissioner report in so far a Coastal Zone Management Plan, they



themselves admitted that no specific assessment of the Pallikaranai

Marsh for CRZ Classification has been undertaken till date.

16. It is stated in the report that as per Development Control Rules no
development shall be made in a site unless the Authority approves as a
site for construction of building for any development if the site is near a
water body or water course and the proposed development is likely to
contaminated the said water body. It is humbly submitted that the land
adjacent to patta lands is only a marsh land and not a water body or wet
land. It is incorrect to state development of patta land would cause
contamination to a marsh land. Whereas the entire Marsh Land and
adjacent patta lands are being affected due to contaminated water
logging in that area not only by the dumping of garbage by corporation
but also letting out untreated sewage water directly into the marsh land

from STP throughout the year.

17. It is submitted that one Laksmanan and Azhaigiri filed an
anticipatory bail petition to grant hail in the event of arrest in Crime
No.62/2012 on the file of Central Crime Branch in Crl.O.P.No 4431 of
2013 before Hon'ble High Court. The case of the prosecution was that
they have fabricated documents to claim the marsh land measuring
about 66.70 acres belonging to the Government. At that time of
argument, the Hon’ble Court came to know that marsh lands are
fraudulently or by design are being encroached upon and ,alienated. In
that connection the Ho’ble High Court on 18.11.2016 directed to identify
the encroachers in the marsh lands in Pallikaranai Village comprised in

various Survey Numbers except 6% respondents lands comprised in S.No




714 to 721. Copy of the order dated 18.11.2016. Therefore the case of
the 6% respondents is no way connected with the case pending before
Hon’ble High Court. It is submitted that the one of the Advocate
Commissioner (Mr.Ramanlal) had filed Interim Report before Hon’ble

High Court accepting that the survey Numbers in dispute aré patta land.

18. It is submitted that the Advocate commissioner appointed by the
Hon’ble High Court has given an interim report on 29.11.2017 wherein
at para 9 (page no.234). It has been categorically stated that “I along with
the team inspected K.P.Kandan Nagar, Buela Nagar and Periya
Muthalamman Nagar, K.P.Kandan Nagar is in 658/la, 21b of
pa]]ikaraﬁai marsh land. The entire K.P.Kandan Nagar lies adjoining to
Beula Nagar and Periya Muthalamnan Nagar branches off from OMR
Road proceeded towards MGR Road and Link Road and enter
K.P.Kandannagar. The Buela Nagar and Periya Muthalamman Nagar
situate in Survey No. 714 & its all parts 715 & its all parts {except
715/1), 716 & its all parts, 717 & its all parts (Except 717/ 2B1), 718,
719, 720, 721, 723, 724 & its all parts (Except 724/1) are all classified
as Ryotwari Nanjai Patta land and the officials accompanied me
confirmed that K.P.Nagar is an encroachment in the Marsh Land”.
Therefore the interim report of Advocate Commissioner 29.91.2017: filed
before Hon'’ble High Court also confirms 6% respondent land is a patta

land.

19. It is submitted that the Hon’ble High Court has directed to identify
the encroachers of marsh land with respect of Survey Number other than

714 to 721 and it is admitted by Revenue authorities that Survey No. 714
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to 721 are patta lands and they have also produced Pattas, A -Register
and settlement records of the year 1911 to prove that all thé Survey Nos.
714 to 721 are patta lands. The forest department also filed their
additional report on date March, 2019 stating that the lands are not wet
land and the S.No 714 to S No.721 lands are private patta land (Page No.
157-160) and it is false to state that the said land is a part of marsh
land, therefore at any stretch of imagination, it cannot be stated that the

6t respondent land owners are encroachers.

20. It is submitted that the issue before the Hon'ble Tri‘bunal is that
whether the marsh land has been encroached by 6t respondent la..nd
owners. All authorities have categorically stated that the Buela Nagar
and Periya Muthulamman Nagar are patta lands, therefore it is clear that
they are not encroachers and they are entitled to use the land as per the

existing rules and regulations.

21. It is further submitted that the 5% respondent has filed the
counter dated 30.11.2016 and at para St and 6tk stated that there is no
letting out of sewage into the marsh land at present and f:.lrther stated
that with regard to stagnation of water in the disputed land, it is not due
to Alandur Sewage treatment plant. The stagnation of water in the
disputed land is in existence for a long period and aggravated during
recent floods. But 5t respondent has admitted the fact in the objection
to the advocate Comrmissioner’s report of November, 2016 at para 9 that
“since the dumping of debris / garbage the water flow to marsh land has
been clogged and the water gets stagnated around that area, Hence there

is no overflow of sewage from sewage treatment plant to marsh land”.
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The pollution control Board and forest department have not stated

anything contrary to the interest of the 6t respondent.

22. In the said circumstances order passed to restrain the 6%
réspondent land owners to enter into their patta lands may P_e vacated as
if they have encroached marsh land. It is submitted that the 6t
respondent land owners are entitled to change of land use subject to the
approval of concerned of authorities as per existing rutles and regulations
of Central and State Government. It has been held by Supreme Court in
the Case of Vardha Enterprises dated 29.10.2014 2015 (15} SCC 352
that “in absence of any legal embargo as on today, the applicants rights
to carry on the construction according to the existing law‘ and various

permission granted under it cannot be frustrated by executive action in

anticipation of some embargo which is likely to be created in future.

It is therefore prayed that this Hon’ble Court may be pleased to vacate
the interim direction granted on 07.03.2016 in O.A.No 51 of 2016 not
to proceed with any activities in the above said patta lands by the 6t
respondent and pass such other order or orders in the circgmstances of

the case render Justice.

Dated at Chennai on this the &O Day of September 2021.

COUNSEL SP ENT-6
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONAL BENCH, CHENNAI

ORIGINAL APPLICATION No. 51 OF 2016 (8Z) (SUO MOTU

Suo Motu Application - News Item Published in
The Times of India Chennai Edition Dated
07-03-2016 (Dumping Building Debris behind
Pallikaranai Marsh Land).

Vs

The Principal Secretary to the Government,
Dept. of Environment and Forests, Chennai

& Others
... Respondents
INDEX
SL# Date Particulars Page No.
1. ——-- Revision Survey and Re-Settlement
Register . '
2.  16.08.1988 N.O.C of Village Panchayat ‘7
3. 10.05.2016 Report Filed by the Forest Department
C.N0.1048/D/2016 =1
4. 29.11.2017 Advocate Commissioner Interim
Report Filed in Crl.0.P.N0.4413/13 -—- [Q) 2)
5, .03.2019 Status Report Filed by the
10th Respondent in 0.A.No0.83/2014 - 0[__‘ Lr
6. 22.03.2019 Proceedings in Tha.Aa.U.Sa.(2005)
Manu.No.92/2019/B1 with 6
Respect of Patta o O
—
7. CDJ 2014 SC 1263 l‘r 5

Certified that the above documents are true copies of the originals,

L
Dated at Chennai, this the &0 day of September 2021,
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—_-_-________-
Pallikaranai
To, Date :16.08.1988
District Registrar
Saidapet — Joint -]
Saidapet Chennai- 35.

That the Pallikaranai Panyachat has no objection to convert 4.20
acres in S.No.719, 2.95 acres in S.No. 720/1, 0.12 acres in S.No. 720/2
and 4.8 acres in S.No0.720 of Pallikaranai Village as house sites and

registering the land as individual housing plots in different names.

President
Panyachat union
Pallikaranai

Chennai



PRCCEEDINGS OF THE ASSISTAMNT COMMISSIONER URBAN LAND T&X ALANDUR

MADRAS-B8
PRESE?{T_T 3 THIRU _RE VAWTAR.AIMNI
(k.pis) 1385/85 (Pallikaranai). - _Dated: 19,.12.1988

Sub: Tamil Nadu Urban Land (€ & RY CAct 1978
" M,U.A, Pallikkaranai Vdllage, 'S.No.719 etg.
Notige under Sec. 7(2) of the Act issied to
Tmt. Kanchand Kumari-Objection recelved-
Further proceedings dropped under Sec, 9(5)
of the Act-Reg, '

. Read; 1, This Office s, n 1335/35 at,10.2.1988
2 E 2. THis-office S,R; 1385/85 dt. 30.3.88

3, Letter dt. 19.8,1988 from Tmt, Kanchan Kumari

Madras-1

4y .berter 4.5, 11 1988 from Tmt Kanchan

- "Kumari Madras&- and’ ;
I -other connectefd;m—c.o--l—i
b Z " Y ., s 4 seease

RDER - 3
ey g &
Notice under’ sec. 7(2) of the Act was issued to Tmt, Kanchan Kumari
W/ os S.Rikahchand .Samdaria, for -the €ollowing:lands in.Pallikkaranai

village, in.Saidapet Taluk in this of fice. reference first read above.

m: ‘Survey No. Extent . Classificatd on
E BCeHC .

719 - 2 ;4% 20 et 3
m' 720/t \ T M2055 ' i
E 720/2 = i 0,12 ' : i
m 721 _ . 4.86 _ i Dry

N ey o ] I Ty T, (07 B iy LT ey 0 ey Do fari gt Ry poy i Lol e m = mle m ey
& * The said-not:.ice was served oh 23,2.1988. -Since._’no_ reply

" was received in this office, notice under sec.9{4) of the Act with

E statement under sec, 9(1) of the Act was i's_sﬁed. to her, to acguire the I

‘ Excess vacant land measuring an extent of 49050 sq.mts/ leaving an
' extent of 500 sq, mt/, towards her famlly entitlement as per this office
w reference second read akove. : ‘!

E i Theredftér the land owner Tmt. Kanchan Kumari sent a_reply

'__age ‘are agricu.ltu.ral lIangy,—She 85 oo produced TOPiEs T O F
Is 1354, 1355 and HFH trom which it is seen that

- A et B e R L T T B A BT R

r.ati.ng that the lands in S.No,71ly, Yz2usi, 72072 and 721 of Pallikkaran{ai



ol o ok, KT, o2 e o

..2._..th e

sald, lands

‘weee brouaht under cultivation during the

ala periods. The Dy. Tahsildar of this OIIite ia3 :epoztea .
:‘xat tneé adnagals for Faslis from- 1381 to 1388 for the said’
g.*l‘age are not aVailable in the records of the Taluk: Office,

" + .

1nspected thene Iands on 18 11 1988.' The said lands f
"hich form compact block are furrounded by orivate lands and

i the Gove.xment poramboke lapds, and they hﬁve ne direct aceess

through any’ public. road aLtiisg surrenﬂdec‘l by the storm water,
which wasg- being drained; i G ; =

—— e

‘Though- the said lands- 1.i.eﬂ-acant.
"¢ them continues to be_agrigul?
ence’ the lands in -S;iNo:

village will not attract Lt

at present, the character
..u;.e as 'claimed by the land owner.
719, 720/1, 720/2 and 72) of Pallikkaranai

he provisions of the T.N.U,L (c. & R). Ket 197/;]:
S0 long as they continua as agricultu.r:al lands. '

£ ? o iln v.i.ew of the,. above circumstanr.:es, further proceedings in j
irespect - of’ the .aforeszid lands' are dropped under sac. 9(5) of : |
s he Act: - I

{xssistart chissioneﬂr (ULT)
. Alandur. : .

o 'l.,'. : - .~ (b/'\@-

T
E‘mt "Kanchen Kumari, Wdo: Rikabuohand Sarﬁaria L

ﬂﬁ

T

;gngnrn

[resre




-

alalalalslaiaigisinigiglsin

&

slalaialalalalaialalalalalalalsialaialallalals

TAMIL NADY FOREST DEPAATMENT

From To

Lo
District Forest Officer,
Chengalpattu Forest Divisicn,
Kancheepuran

K.Asokan B.5¢,

District Forest Officer,

Chennal Forest Division,

Chennai - 06 .
&

C.No. 1048/0/2016 dated 10.04.2018

Subi- Farests - Minutes of meeting of committee constituted by the

Natioral Green Tribunal, Southern Zang, Chennal. 15.04 2016
at Interpretatian Centre, Paliikaranai - Regard.

- Ref.- }] District Forest Officer Kancheepuram. C.No. 1653/16D
dated 16.04 2016,

2) Minutes of the meet ng of committee constituted by National

Green Tribunal, Seuthern Zone. Chennaj, Application No.51 of
2016 {52).

As per the aliove cited reference | have eephed as fellows

Paragraph No. 1

The survey work has been taken 0ul 00 25.04,2016 by the Head Surveyor of
Taiuk Office, Shotinganallur and Swrveyor of Pallikaranal Birka The survey work carried out In

S.No. 658/1A in the encroachment area. in S.Ho. 658/1A Tetal area is BA.47.0 ka Ot of

which the Revenue department allottad 34.84.0 ha 1o Forest Department. This area was nol

marked in the F8 sketch and survey work not compieted. Howeves, the survey team

dernarcated between the Farest Department allatted Land s.no 658/1A and disputed area

survey No. 714 g 721

Faragraph No,2:-

The Forest Dapartment have taken the
Or. Ambedkar Nagar,

st of oncroachers in the srea of

Yempampatty. Mahalakshim: Nagar. Mettukuppam, Kzmatchs Nagar ang
Quaide Milkath Magar. Thare are 682 Nos of entroachment faund in the abave area. The 1o1a!
extent of the encroachment is neatly abour 10.21.ha The encroachment in 5.Mo G58/1A could

nat ba Identlfied as the survey work was not yet comalered
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C 6fﬁcer 5

Copy 10 Assist

Paragraph Ng 3.

Declaring the Section 4 Notifieq Marsh 3783 as RF tinder Sectian 16 of Tamil_Nady
Forest Act 1887 Areg 317.00.0 ha

The proppsa) Under Section 4 of Tamj
the Dlsteicy Forest Officer,

the Disirier Forest Offlicer. Chenna

CNo. 1631 /2015/D day
Collector, Kancheepyram
Th

e Yirsa Declared Under Section 26 nf Tarmid Mady Forest act 1882 by Collector
Kancheeguram n District Gazette No.g date,

d03.07.2013 Are, 131550,

WA i
\-\ -'\_. e
DISTrEs Forest Officer
Cheanai Fores: Division,
Chenngi-gg,

ant Consernvarar of Foreses Pallikarana;,
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ENCROACHERS LIST N PALLIKARANAI MARSH LAND

Dr.Ambedkar Nagar, Veppampatti & Mahalakshmi Nagar,
Mettukuppam - Pallikaranai

»

Sl.No. Name of occupant Survey No. Remarks
1. T.Devaraj 5/a. Thangavel 657/3A3, Cta K G.O.Ms.No.52ER £
g Dated:09.04.2067
2. Malligarjun 5/0. Penchillah
3, SelviW/o. Mural
4, Gowrl W/o. Raman
59 Kuppu S/o0. Sagadevan
B, Narayanasamy 5/0. Kanran
7. R.Ramu 5/0. Raman
a. Sagadevan §/0. Thiruvengadam
9, Ammu W/o, Palan|
10, Indira W/o. Muthupand|
11, Senthil §/o. Selvamuthu
12, Komala W/o. Eflappan
13 Crishdober S/o. Jayanayagam
14, Madhavan $/o., Elumalai
15. Murthy §/o. Elwmalal
16, Ramu S/o. Perumaj
17. Raman 5/o0. Perumal
18. Logammal W/o. Kandasamy
15. Annusuya 5/o. Nandan
20. DeviSfn. Kannan '
21, Malliga W/o, Sekar
22, Madghavan $/0. Muthuraman
23, | N.Rznganathan 5/o. Narayanan
24, Malgnanamurthy S/o.
25. Parrieerselvam 5/0. Arumugam
26. Anbazhagan 5/0. Bavani W/o
Anbazhagan
27. George §/0. 5.V. Jahn 1
28, Samuvel 5/0. Kalyanasundaram
29, R.Senthil 5/0. Ranganathan
30, 5.Palanl 5/0. Srinivasan
31, Arumugam §/o. Muthan
32. Kannan 5/0. Thangave!
33. lyyappan 5/o. Ranganathan
34, Chinnaraj 5/0. Veeraraghavan
35. Nithya W/o. Jaganathan
36. Rajan 5/0. Munusamy
37, Balasubramanivam §/0. Ramakrishnan
38. Shanthi W/o, Azhagy
39. €.Pandiyan 5/o. Chinnapaiyan
40, Rajendlran Sjo. Veeran
41, Jayalakshmi
42, Manigandan 657/3A3Cto ¥ G.O0.Ms.No.52E&F
Dated.09.04,2007
43, Mugadeenpath
44, Arumugam
45, Shanthi W/o. Azhagu
45, Ramu S/o, Narayanan
47, fzakkimuthu 5/a. Muthukattan
48.. Jayaseelan 5/o0. Rajangam
49, Eiumatai . A
50. Muthu
51. S. Srinlvasan 3
52, Amutha W/o. Selvara)
53, Gangammal W/o. Poomannan
54. Babu 5/0. Thangavei
5. Kannan 5/o, Thangavel




\dy i
57. Samaharhulla Sfe. Manikannan
1:3 Ramesh
55 Buvaneshwari
) Set =
61, Balu
62. Murugadass 5/0. Chokkatyya
63. Maragadham
B4. Sekar 5/a. Pantchavarariam
65. Muthukumar 5/a, Thangadural ‘»5
£6. Arul5/0. Chinnasamy
67 Iayasealan 5/o. Sourimuthu
6B Ellammal W/o. Raju
6% Murugan S/a. Periyannan

HAARRRARRRR
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el )
E;. ' Hl. Kamatchi Nagar
E" 5l.Na. Name of occupant Survey Retnarks “
Na.
= : > 1 Vadivel Sfo. ﬁamasamy '{ 657/3A2 | Corporation Patta transferred as Forest Patta
2 Valli W/o. Chandran
h:« 3 Jayabal Hfo. Manimegalai
L 4 Vasanthi W/a, Ramalingam
= Fo 5 ‘| Elumalai 5/0. Chamundi Nayakkar -
L-« 6 Shanthi W/o. llango
- 7 Subramani 5/0. Ponnusamy
L ] Ramachandran 5/0, Arumugém
o 9 Vijayatakshmi W/o. Raji
L 10 | RaJlS/o. Munusamy
- 11 Thangammal W/Q, Govnldhssamy

by == 12 Ramesh Sfa. Venu
B 13 Dharmalingarn §/0. Karuppan
e 14 Valll 5o, Ganesamurthy
- 15 Murugan S/0. Arumugam

- 16 | Vijayalakshmi W/o. Ramesh

= 17 Chinnaponnu W/o. Rathnavel

B 18 Murugesan $/o0. Poochi
~ 19 Vengatesan 5/0. Ramasamy

L 20 Mani §/0. Rangasamy
= 21 Rajavel 5/o. Pitchandi
B 22 Kurmarakurttharan 5o, Kannusamy
v 23 Parameshwari W/0. Kannan
Bty 24 Raja 5/o. Srinjvasan
i 25 Manimegalai W/e. Seeralan
", 26 _ | Jayakumar S5/p, Petehimuthu Nadar

by 27 | Sangeetha W/o. Sasikumar :

L 28 Prema W/o. Murugan
F“: 29| vijiWjo. Ramesh
: 30 Mari §/o. Gopal
h"'ﬁ. 31 Bhakiyam W/o. Palanivel
e 32 Sarala W/e. Ramesh

Ba, 33 Syed Hussain

= = 34 Rasy W/o. Nadarajan

Bom s Kalyanl W/o. Rarnalyah
i 36 Shanthi W/a. Manimuthu

37 Malllga W/a. Neelagandan

h"", 38 Jamal Moldheen 5/o0. Abdul Wahah

g 39 | Sekar Sfo. Periathambi

h*:' 40 Dhanahhakiyam W/o. Mani

- 41 | Senthil /0. Jeyaraman

::"_‘:! a2 Sivakumar Malarkodi

+ 43 | Dhanam W/o. Raja 657/342 | Corporation Patta transferred as Forest Patta

h-ﬁ 44 Subramani 5/0. Kannan psy

L 45 Syad Mooss 5/o. Syed Abdul karim

| - 46 Krishnakumar S/o. Vasu

- 47 Rajalakshmi W/o. Sureshkumar

Reo A 48 Raja 5/0. Subbalah

— 49’ Dhanalakshmi W/o. Paramasivam
50 Sasila W/, Elumalai

h""!«_ a1 Dillibabu 5/0, Raj

L 52 Ammakannu Hfo. Renu

| . 53 _ .| Balakrishnan S/o. Jayaraman

| -k 54 Govindharaji 5/0. Azhagiri

h__\ 55 Dharznalingam 5/0. Karuppanna

- ' 56 Mangalam W/o. Mariappan

- 57 Gopal 5/a. Rathnavel

= - 53 Shanthi W/a. Dhurai

59 Chithra W/o. Pitchandi
‘5 60 | kala W/o. Balakrishnan
& (3] Canrhilbamar Cin M amalam ]

_q
[

nrory



Abdul Rahim 5/ Moosa

Thilagam W/o, Sekar

Veerazhagu 5/o, Somasundbaram

lyathi Sfo. Murugan

Perumai 5/0. Chinnapaiyan

Somasundharam /0. Veeraiah

Thirukumaran 5/o,
Somasundharam

Nagapegshanam W/o. Krlshhan

Murugan S/o. Pandurangan

Adhikesavan 5/o. Rajagopal

Giri 5/o0. Shanmugam

Ravi §/0. Govindhasamy

Vijayalakshmi 5/0. Ravichandran

Valarmathi W/o. Ravi

Elumalal 5/0. Gegvindhasamy

Annamalal 5/o. Koteeswazan

Prasad 5/o. Sathyanarayana

Manigandan /0. Arjunan

Rajalakshmi W/o. Ramamurthy

Ezhilarasan §/0. Dheenadhayalan

Jamuna W/o. Parthiban

Senthilkumar S/o. Sekar

Elumalai 5/0. Angamuthu

Mageshwaran [Late) W/o.
Dhanalakshmi

Velu 5/o, Kanniyappan

Saravanan 5/0. Neelagandan

657/3A2

Corpofation Patta transferred as Forest Patta

Sellammal W/o. Kakaperumal

Amutha W/o, Vasu

Ravikumar 5fo. Narayanan

Samboornam W/o, Vedhachalam

Thangam W/o. Mageshwaran

Sundhat| W/o. Gajendran

Abdul Subhan 5/0. Kapoar

Musthapa §/e. Sulaiman

Elurmaiai 5/, Rathnam

Suguna W/o. Murugavel

Mageshwari W/o. Ravi

Ravi §/0. Munusamy

Nallammal W/o. Chakravarthy

Mangai W/o. Sekar {Late|

indiva W/o, Muthukrishnan

Girlfa W/g. Sudhakaran

Veerapandian 5/o. Ravi

Hemalatha W/o. Govindharajan

Karthikeyan 5/o. Mani

Govindharajan 5/o. Vaeraraghavan

Naveenkumar /0. Paramasivam

Suresh $/0. Muthuvel

Sekar S/o. Periathambi

Srinivasan 5/0. Manny

112

Manjula W/o. Bhaskar

113

Sugha W/o. Herikrishnan

114

Keka W/o. Kannan

115

Mariappan W/o. Veerachamy

116

Jaya W/jo. Elumalai

117

Lalitha W/o. Balaraman

= 118

Muthu Hfo, Sakila

119

Vijaya W/a. Selvam

120

Ponnuthurai §/0. Sudalai Nadar

171

Muniarimal W/a. Munﬁn

122

Manimegalal W/o. Kumar

PRaen ﬁ}' PR ob ;. .E'T: Loy

hsinng
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Sl.No. Name of eccupant Survey Remarks
No,
- 123 | Madhuram W/o. Subraman]
124 Balajl 5/a, Kuppusamy
™y W 125 | Anbudevi W/o. Krishnakumar
= 126 | GonvindharajS/o. Kannan
i 127 Lakshmi H/a Kugpan
1128 | Sankaran S/0. Raman v
#~129 | Ganapathy 5/a. Ramasamy
4 'E Dhanam 5/0. Raja
131 | Biumalai $/o. Angamuthu 657/3A2 | Corporation Patta transferred as forest Pata
B 132 Veerazhagu S/o. Somasundharam
133 | Raji wfo, Munusamy
s 134 _ | Kamatchi W/o. Balaji Rag
135 | Sandhya W/o. Rajendrakumar
| 238 TVazhvarasl Wo, Devara)
137 Kala W/o. Karunakaran
138 Vijayakumarl W/a. Velu
13g Kannan $/o. Venkatasalam
140 [ Shanthl wie Paramasivam
141 [ Amudha W/a Joseph plllar]
(122" [ Manjunathan S/o. Sampath
[ 143" [ Mohan $/0. Dhural
144 Kumar 5/0, Chinnadhural
[145 [ Kuzhandhaivelus/o Ferumal
146 | Elumalai 5/0. Thangavel j
147 Hariharan 5/o. Kuppusamy
148 | Narayanan 5/o. Narayanasamy
149 | Saravanan $/a Govindharaj
150 [ Mahalakshmi Wia. Sekar
151 | Saraja W/a. Ganapathy
152 | Sathishkumar 5/0. Bangaru Naidu
2] 153 Lotha W/a. Krlshnan
l; {154 | Seetha W/s, Paul
155 Sugumar S/a, Ganapathy
o 156 _| Gonvindhemmal W/o, Bhaskaran ]
157 Rajamanickam 5/o Arjunan
g 158 | Padmajyothi 5/o Kanagaraj
159 Geetha W/o, Babu
L 160 | Muneeswari W/o, Ramasamy
= 161 | Anbu §/a Senthamarakannan q
ED [ 162 | Saraswathl W/a, Mosas
.t 163 | Pushpa W/o. Chandramohan ]
E 164 { annalakshmi wo Dhanraj
=2 165 | Sundhar S/a. Balakeishnan
E\ 165 | Jyothi W/o. Kesavan |
) t 157 | Raman 5/o. Pandiyan j
I + 168_ | Palani S/aRangan ]
= 169 | Harikrishnan /o, Balaraman 7
I 170 | Thilageshwarl Wyo, Gajendran —!
171 | Raji 5/0. Kannan |
E i 172 Annamalal 5/0. Chinnadhural _!
173 | Chithra W/o, Palar i
n“: 174 | Rani Wfo. Thirunavukarasy |
: 175 | Ayvappan S/o. Sakkarai 657/3A2 | Corporation Patta transferred as Forast PartT[
5 ol 176 | Selvam S/g. Chinnapga =
(_ 177 _| Manimegalai W/o. Sivakumnar
o 178 Jayaseeli
I 179 Shanthl W/a. Arumugam
1 180 Harayanan 5/o Egambaram
E‘: 182 [ Shanthi W/o. Arumugam
1182 | pitehal 5/a. Sunaiah pitiai
- | 183 Kuppusamy 5/o, Sudalaimuthy
E) {384 | Ramajayam S/o Chinnadhyraj
L
-




185 | Arumugam Sfo. Kasi
186 Gayathrl W/o. Sakthivel
187 Karpagam W/o. Pérumal

188 Shankar §/o. Ganesan :
189 | Thilagavathi W/o. Shanmugam (]
190 Venkatesan $/o. Sellan

191 Palani 5/o, Velu
192 |.Malliga W/o. Rathnam

193 | Murugan Sfo. Chinnasamy

194 Piyariti 5/a. lsmayil ;
185 Linganathan 5/0. Velu

196 fajikumar S/o, Murugesan -
197 Gomathi W/a. Shanmugam

158 Kamalhasan 5/0. Sandhanam

199 ¥annadhasan 5/0. Sandhanam

200 Jagan $/g. kumar,

01 Kalaiselvi W/o. Radhakrishnan

302 | Sandhya W/o. Nandhakumar

303 | Sivenancham S/o. Sakthivel

204 | Govindnammal W/o. Velayutham

205 | Mary W/o. Anthonyraj

206 Tamilarasi W/o. Venkatesan

207 fayanthi W/o. Rajendraprasad

208 Vinayagar Keil

209 Sathunavu Koadam

210 Kuppusamy 5/0. koppull

211 Arumugam 5/o. Kuppusamy

212 sangeetha Wfo. Venkatesan

213 Anjanadevi W/p. Shankar

Selvi W/o. Rajendran

Nagarani 5/0, Gurunathan

RAajeshwarl W/fo, Munusamy

Devika W/o. Elumalai

#aman 5/o. Dillibabu

Sasikala W/fo. Prabhakaran

657/3A2

Carporation Paita transferred as Forest Padta

Shanthi W/o. Arumugam

Parimala Wie. Ramachandran

Raj 5/0. Sambasivam

223 Kumari W/o. Rajagopalan

224 Shankar 5/0. Munusamy

225 Krlshnan 5/, Chinnaiah piilal
226 Selvam 5/0. Madhurai

227 Chinnadhurai $/o. Velan

228 Revaih! 5/0. Saravanan

229 Pasupathi $/o. Devaperumal U
230 | Devaraj $/o. Govindhasarmy

231 Palani 5f0. Armugam

232 Arumugam sfo. Kuppusamy

233 Chinnaiah /0. Srinivasan

234 Soundararajan 5/o. Pantdurangan
235 | Kannan 5/0. Nadesan

736 | Durai /0. Gobu

237 | Jyothi W/o. llango

738 |-Vijaya W/o. Ravichandran

239 | Krishnamurihy /0. Ramasamy
740 | Arumugam Sfo. Sangaiya devar
241 Prabhakaran s/o. Marimuthy
242 | Ashok kumar 5/o. Azhagappan
243 Suresh Sfo. Ramamurthy

244 Susita W/o. Baradhan

245 Anbu 5fo. Bhaskar

246 Chinnakuzhandhai 5/¢. Arumugam
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SLNo, Name of occupant Remarks
247 Rani W/e. Desigan
248 kanchana W/o. Varadhan
249 Shanmugasundharam 5/o
Sarangabani
250 Kuppammal W/a. Jayaraman
. 251 Amudhagowri W/a, £
£a] Shanmugasundharam
252 | saroja W/a. Kabali
253 | sakthiablrami W/a, Murthy
258 _ | Shankar 5/o. Madhura)
255 | Devendran $/o Eflappan
256 | Ramesh s/a, Loganathan
257 | Arumugam W/o Shankaran
258 | Sasikumar S/q. Shanthalingam
259 | Thirumal §/0. Anandhan
260 | Selvi W/o. Bhaskaran
261 Vani W/o, Sekar
262 Bhuvaneshwarl W/o. Parthasarathy
263 | Senthil Sfo. Thirumal Corporalion Patta transierred as Forest Patta
264 Muniyandi $/a. Ellappan
265 Johnxavier 5/0, Vincent
266 | Suresh Sfo Madhavan
267 | Ezhilra] S/o, Selvara)
268 | Selvi W/, Sakthive]
269 Chithra W/o, Gunaseelan
270 Muniandi 5/0. Narayanan
271 | Sekar s/o. Chinnapaiyan
272 | Kalyami W/o. Thirunavukarasu
273 | Gopalakrishnan s/o. Veerappan
274 | Vinothkumar Sfa. Sekar
275 Kamatchi W/o. Perumai
276 i Ramesh S/o. Manogar
277 Sathish 5/0, Varadharajan
278 Panchatcharam 5/o. Govindhasamy
279 | llango Sfo. Velusarmy
280 Saraswathl W/o., Rajendran
| 281 Rajath! W/o. Meenatchisundharam
282 | Selvaraj S/o. Jayaraman
283 Subramani 5/o. Krishnan
28B4 Arumugam $/o0. Parasuraman
285 Swaminathan 5/o. Elumnalal
286 Sakkaraf 5/o. Kannan !
287 Chinnathambi 5/o0. Kumarasamy ]
288 | Arumugam S/o. Chinnathambl ]
2B9 | Ramanidevi W/o. Babu _,
290 | Sadhasivam S/0. Subramam j
291 | Dhamodharan $/a Dharmatingam f
292 | Alzngaram Win. Sandhiyagy )
293 | Murugan S/e Mariyappan o/
294 | Saravanan §/o. Dharmaraj |
255 Lurdhusamy 5/0. Savarimuthy
296 Arumugam S/o.Lakshmanan
297 | Viswambhal W/a. Krishnan
298 Selvl W/o. Karthik
299 Meganathan 5/0. Koothan
300 | Sivagami 5/0, Aadhimoolam |
01 Poaraj §/a. Chithiraivel
302 Kuppammal S/o. Kaliaperumal
im Stinivasan S/o. Alagappan
304 Sarathkumar 5/0. Srinlvasan
305 Senthil 5/a, Chandhiran
306 Arjenan /0. Kanniyappan

-
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307 Rajalakshmi W/e. §57/3A2 | Corporation Patta transierred as FOrESL Yatld
Pavazhathamlzhdhasan

308 Murugan 5/a. Kadhiresan

309 | RajanS/g. Magarajan

310 Gomathi W/o. Ganesan

311 Egambaram 5/c, Nadesan

312 | Suresh 5/o, Egambaram

313 | Chandrasekar Sfo. Egambaram

314 Amsaveni W/a. Annamalai

315 Sekar 5/0. Nargslmha Naidu

316 Pedmuvathl W/o. Bhaskar

317 | Tamilarasi W/fo. Subramani

318 | Suresh 5/0. Ramasamy

319 | ¥anniyammal W/o. Senthi

320 | Musugan Sfo. Pandurangan

321 | Flumalai Sfo. Sanjeevi

327 | Lakshmi W/o. Panneerseivam

323 | Murugan S/o. Thandavarayan

324 | Java W/o. Senguttuvan

325 Ravikumar 5/g. Krishnan

326 Keishnaveni Wio. Ranjithkumar [

327 Kannan 5/0, Veeraragu

328 Srinivasan 5/o. Mannu

329 Sasivanu W/o. Kadhar

330 | ¥Xamatchi W/o. Veerasami

331 | Pitchaiyammal Wio. Murugesan

332 | Kanniyappan 5/o Veerayadhav

333 Devi W/o. Saravanan

334 Kanniyappan 5/o. Ranganathan

335 Jayaraman 5/o. Santhalingam

336 | Shanmugasundharam 5/o.
Sarangabani

337 | Amiu W/o. Ramesh

338 | Jayalakshmi W/o Rukmangadhan

339 | Elumalai 5/0. Munusamy

340 | Saraswathi W/o. Sarangatani

341 | Karunakaran S/o. Radhakrishaan

342 Johnbasha W/o. Janaki basha

343 Perumal 5/0. Santhanam

344 Shankar $/o. Kannan

345 Palani 5/0. Chinnakulandhai

346 Gopatakrishnan 5/o Sarangabani

347 | Selvi Wfo, Marshal Sundharajan

348 Prabhukumar 5/0. Devaraj

349 § SeethalakshmiW/o. Ranga

350 Manimegalal W/o. Seeralan

351 Dhanasekaran 5/0. Xrlshnan 557/3a2 | Corporation Patte transferred a3 Forest Patta

352 | Sellathursi S/o. Thangavel

353 Matan Sfo. Ramanujam

354 Abimannan Sfo. Dhanapal

355 | Ansari Sfo. Shagulhameed

356 | Cevakatti S/o. Vellaiyan

157 _} Revathi W/o. Elumalai

358 | Kemar Sfo. Patchalyappan

359 | Arul $/o. Padmanabhan

360 venkatesan 5/u, Kaliyan

361 Raman S/o. Karupaiah

362 Venkatesan S/0. Kanniyappan

363 Murugan 5/o. Chinnappa

364 Ranjeetham W/fo. Selvam

165 | Chandrasekar /0. Manickam

366 | Padmanabhan 5/c. Loganathan

367 Cathishkumar 5/0. Sambath
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S.Ng, Name of occupant Survey Remarks
No.
368 | vijayakumarl W/o. Chinnappa
369 | Nagamari W/o. Artmugam
370 | Murugan 5/0. Devakotti
37 Ramesh 5/0. Kannan =3
372 | Rajamani $/0. Munusamy
= P 373 Ramu S5/o. Nadesan -
() 374 Elumalal s/o. Arumugam
375 Murugan 5/0. Paramasivam
376 Hlangovan S/o. Elumala
377 Nagarafan 5/0. Marlappan
378 Kannlyammal W/a, Ghurai
379 | Gomathl W/o. Ganesh
3B0 [ Lakshm)W/o. Gardhi
381 Adhilakshmi W/o. Selvaraj
382 | Velu Sfo. Munusamy
383 | Suresh Sfo. Egambaram
384 | ¥asthuri W/o. Egambaram
385 | Jayapal 5/0. Sambandham
386 | Govindharaj S/o. Nadesautlaiyar
387 | Ashok S/0. Balakotti
388 Gokila W/o, Raji
389 Thirumalai S/, Balaraman
350 Elumalal 5/, Subramanl
ER) Senthamarai W/o. Elumala
392 | Bhanumathl W/o. Azhagesan
393 | Rajendran 5/o0. C Raman
394 | Vasantha W/o. Palani
395 Murugadass 5/o, Thangave £57/3A2 [ Corporation Patta transferred as Forest Patta
396 | Usharani W/o Vijayakumar
397 Valli w/o. Jeevarathram
388 | Rai W/o. Jeevarathnam
399 Lakshmanan /0. Shanthalingam
400 Kumaran 5/o0. Govindhasamy
401 Thangadhurai 5/o. Devakoiti
402 { Murugan 5/0, Govindhasamy
403 | Shanthi W/b. Kuppusamy
404 | Mahalakshmi W/o. Chandrakumar
405 | Varadhan 5/0. Shanthalngam
406 | LK Xumar 5/o. layaraman
407 | Ramamoorthy $/0. Subiramani
408 Pagmajyothl W/o. Kanagara]
408 Arjunan S$/c, Seliaiah ram
410 Saravanan 5/o. Rathnam
411 Kotteeswarl w/o. Rangasamy
412 Kalyanl W/o. Johnson
413 Rajeswari W/a. Rajarnanl
414 Amaravathi W/o. Krishnan
415 | Sumathi W/o. Swaminathan
415 | RaniW/a Desigan |
417 Elemalai /o, Krishnamurthy
418 | Maharaja 5/, Pandian
419 Kamatch: W/o. Balajirao
A20 | Rani Wfo. Muthu
421 | Muthulakshmi W/g, Rajendran
422 | Gayathri W/o. Shankar
423 Rajamani W/a. Munusamy
424 | Paulthangan S/o. Ganesan
425 Kala W/o. Senthil u
426 | Sangeetha W/c. Murugan
427 Narayanan 5/o0. Narayanasamy
428 lyappa saravanan 5/0. Sellathurai
429 | Rajamani 5/0. Senthurpandi




X IN THE HIGH COURT OF JUDICATURE AT MADRAS
: (Criminal Jurisdiction)

Criminal Original Petition No.4413 of 201%

o g 1. Lakshmanan

2. Azhagiri ...Petitioners/Accused _

3 -Vs-

1. The Inspector of Police,
Central Crime Branch - 1
2 Chennai
; Cr. No.62/2012
And others .-.Respondents

B o INTERIM REPORT OF THE ADVOGATE COMMISSIONER

I have been appointed as Advocate Commissioner as per
the order dated 03.08.2017 in Crl. O.P.N0.4413/2013. I have
ol been directed to find out as to whether any new encroachment

has been made behind NIOT and everl in other areas also.

: Pursuant tg ove order I have fixed rhe date of
o inspection on{12. 08.2017./1 have commenced the inspection at

7.00 a.m. from V‘él&c‘h/erry-Mcdava.kka.m Road. The {ollowing

| officials are present:

1. Mr. Ravikumar 3
Forest Ranger Officer — Pallilkaranaj

= - 2. Mr.Jeyarzj N.AEE, PWD
3. Mr.Magendrakumar, JE, PWD
kL \ 4, Mr.Sivaram, Forester
- 5. Mr.Ramadoss-Retd. Range Officer
' Tech. Assistant Consultant
:' f and Mr. Manoharan AGP is alsn present along with the

officials,
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My second visit is on 26.08.2017, Mr.Vijendran,
Advocate, Mr_. Velumani, Advocate, representing Respondents
1 to 5, 7 to 8 along with the following officials, 1)
Er.A.Muthaiya, Executive Engineer, WRD, Lower Palar Basin
Division, Kancheelpuram, 2} Er. G.Mahendrakumar, Junior
Engineer, WRD, Irrigation Section, Padappai, 3) Er. N.Jagaraj
[hydrologist)_ Assistant Exec. Engineer, WRD, Lower Palar
Basin Division, Chengalpattu, and 4) Mithirin Jothi Pandian,
ACF, Forest Department were present during the inspection.
Description of Marsh Land:

1, Pallikaranai is a wet land fresh water marsh in the city
of Chennai. Pallikaranai marsh is the only surviving wet land
, ‘eco system of the city and is among the few and last rernaining
natural wet land of South India.

2. The original expanse of marsh is estimated on the
basis of the surve:y t.af Indin toposheet of 1972 and Aerial
photographs of 1965 was about 5500 hectares (14000 Acres)

which has shrunk to about 600 Hectares (1500 Acres) (Source:

Management Plan — Conservation of Pallilkkaranai Marsh, The

Hindu dated 23.10.2011).

3. Pallikaranai Marsh is home tu 115 species of birds, L0

species of mammals, 21 species of reptiles, 10 species of
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amphibians, 46 species of fishes, 9 species of Molluscans, 5

e

species of crustaceans and 7 species of butterflies. About 114
species of plants are found in the wet land which is inclusive
of 29 species of grass.

OBSERVATIONS:

1. The Marsh land in the stretch of Velacherry-
Medavakkam Road commences near Velacherry MRTS over
bridge, 1 and the team commenced ‘the inspection from this
stretch near Velacherry MRTS station and stopped near the .
National Wind Energy Institute. Shortly known as NWEI, Near
the NWEI, thers is an excavation of the marsh land. When

asked the officials informed that the excavation is going on for

‘the formation of a Eco parke. The back side of the proposed

ECO Park site lies the Corporation Garbage dump yvard. No
document including permission to commence the project is
shown to me..Already NWELI is in the midst of marsh land in
the land allotted by the Government and any further allotment
will affect the marsh land. The idea -of an Eco Park behind a
Corporation .dump yard itself is to be reviewed. Today it may
be an Eco-Park tomorrow there is a chance that the user may
be changed. The chearacter of the marsh land should be

preserved as such there cannot be any further eonstruction in
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the marsh land. The stretch frorq Velacherry MRTS over bridge
upto Naﬁond Institute of Ocean Technology and Ma Po S
Nagar adjoinin_g the Velaqherry-Medavakkam Road, needs to
be protected. This Phase of the Marsh land abuts the
Velachcny-Mcdavakl«:am Main Road now an important busy
Road, a target of c.ncroachmcnt. There must be a ban on the
allotment of the marsh land in -his stretch. This stretch is
unprotected. The bund in this direction is strengthened
recently,. But it needs more protection and made
encroachment free and allotment free,

2. On the south of National Institute of Ocean Technology
(NIOT) the marsh extents to about 500 meters. [ found a new
forrﬁatioﬁ of a Road, When asked the officers informed that
step.s are taken to Strengthen the bund. I am told by the
ofﬁq:,c;s tinat Ma Po 8i Nagar which is situated in
S.No.657/3A1 described as Marsh land in the revenue
records. So the entire Ma Po 3i Nagar is an. encroachment in
the Marsh land. There are three streets, all the three streets
consist of houses and commercial establishment are
encroachments in  the Marsh land. The proposed

strengthening of bund jtself is ill-planned. Between the

-proposed bund and the northern side of Ma Po Si Nagar there

is a gap of 50 meters to a length of about ¥ km. Refer photo in

-
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the volume titled Ma Po Si Nagar Pages 1 & 2. These lands gre

remove Ma Po Sj Nagar encroachment and strengthen the
bund which will protect the marsh land, If the encroachment
is left unttouched and the bund now formed will pave way for
further eéncroachment,

3. I:"rom Ma Po §i Nagar we proceeded further to
Kamatchiyamman Nagar situate at Marsh land S.No.657 /342,
Ka.matchiya.rnma.n Nagar situate behind NIOT compound,. a
vast stretch of marsh land is encroached. There is sign of
eXpansion of encroachinent, Nothing is done to Prevent

encroachment, TNER has nrovided with EB connection, There

cover to make encroachment, Refer photos in the volume titled

as Kamatchi Amman Nagar pages 2. 3 & 4,
=e2IHAICHI Atnman Naga;

4. From there we proceeded to Quaid-e-milleth Nagar,

The encroéxchments ars on the eastern side of Quaid-e-milleth
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IS Bl
o Nagar. The survey number of this place is 5.No.649. There is a
lot of encroacham_cnt in this area. Patta is given in this Survey
e No. I was informed by the officials that the property is
: a mortgaged in a bank a.nd. sold 'in auction through Debt
Recovery Tribunal. Two major occupants in this area is
occupied by Narayana Public School and another a chunk of
land with a board Garden Grandia. These two premises the
. official said are patta land. The gra;-lt of patta is to be probed.
d These two lands show the nature of marsh land. The level of
s the land is raised by leveling with sand. These two lands will
pave way for further encroachment and shrinking of the
marsh land. Hence after verifying when patta was issued, the
encroachment are to be removed in order to protect the rmarsh
land. Then Mr.Vijendran Advocate took the entire team to the
place where a board is installed and a claim is made that the
land belongs to private party and a patta land. A mere look of
this land will reveal that this land is situate in the marsh land.
The grant of patta in the entire S.No.649 of Pallikaranai village
is to be probed. A bund is to be raised to protect the mafsh
land. The depth of the recovered marsh land is to be
increased in compatible with the existing depth of the marsh

land so as to increase the water Carrying capacity.

o
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5. From Quaid-e-Milleth Nagar we proceeded to
Ambedkar Nagar which is situate in the marsh land

S.No.A57/382  am g 3D. The entire Nagar is an

encroachment in marsh land, Stones are planted to show that

an unknown pérson has already OCCI:lpied the vacant land.
IKGndly refer bages 1 to 4 with Vollune of photos titled as.-
Ambedkar Nagé.r. The encroachment from this area is going
deep into the marsh, For certain c!istaﬁce the character of the
marsh is lost due to eéncroac.ament, The officials accompanied
me said that two civil suits viz. 0.8.No.476/2009 &
O.S.Nc.724/2009 are pending before the Learned Add].

District Munsiff Court-I, Alandur. The suit is filed by the

encroachers, The encroachment from Ambedkar Nagar is to be
removed immediately. This pPlace shows a high potential for
encroachment swallowing a major portion of the marsh land.
The encroachment must be removed and the land must be
restored to its original debth.

6. From Ambedkay Nagar we proceeded to Sholinganallur
to Medavakkam Road. I have visited this place on 26.08.2017
alone. In the Marsh land § Nn.534/4 & 534/5 opposite to the
land allotted to the Chemozhi Park a mud road is formed. The

road cut across the marsh and run to an extent of about 1 »
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k.m., and réaches the Global Trust Hospital. From the marsh
boundary there is 8ap of 30 meter to the one end of the muc{
road. This area between the marsh and the mud road will
become an easy target for cnc‘roachrne;lt. Construction debris,
plastic wastes are heaped on either side of the road. The
photos submitted by me in the valume titled as Sholinganallur
to Medavakkam road will reveal this. The road has to be
removed immediately and the restoration processes must be
initiated, we could see birds like Flamingo, Purple Moorken,
Whisthig Teal, Grey Leron wer: sighted in this wet land. A
bund must be erected and protected in this stretch. A
constant vigil is to be carried out to prevent encroachment.
This stretch alse adjoin a main road and vulneratle for
encroachment and needs protection..

7. From this place we proceeded to the ELCOT, The
ELCOT industrial Park is situated in the marsh land. There is
marsh in between the industries. In one of the Plots L&T is
putting up construction. The soil’ excavated from  the
construction .- site is dumped in the marsh land abutting
Cognizant. In the marsh land area we could sce migratory
birds. Hence this marsh land should be protected. The
construction compe;ny L&T may be directed to remove the soil

dumped in the marsh land. A direction may be issued to

W

e






3

.. 10,

the water carrying capacity of the marsh land will be

increased.

© I along with the teamn inspected K.P.Kandan Nagar and

Nager is in S.No.658/1a, 21b of Pallikaranai village classified

as marsh land. The entire K.P.Kandan Nagar is an
encroachment in marsh land. K.P.Kn_.ndan Nagar lies adjoining
Beula Nagar and Periya Muthalamman Nagar. The road to
K.P.Kandan Nagar, Beula Nagar and Periya Muthalamman
Nagar branches off from OMR Road proceeded towards MGR
Road and link road and enter K.P.Kandan Nagar. The Beula

_"Nagar and Periya Muthalamman Nagar situate in Survey
l No.714 & its all parts 715 & its all parts (except 715/ij, 716 &
its all parts, 717 & its all parts (excent 717/2Bl1). 718, 719,
720,721, 722, 723, 724 & its all parts (except 724/1) are
classified as Ryotwari Nanjai Patta land. The officials
‘accornpanied me confirmed that K.P.Kandan Nagar is an
encroachment in the Marsh land. There are signs of new
epcroachment in K.P.Kandan Nagar. A temple is built in the
4th street :of K.P.Kandan Nagar and from the temple towards

the Marsh land encroachment expands, make shift huts are

constructed. The make shift huts are empty but it is sign that

B
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the portion is encroached and an ostensible owner will come
and perpetuate the encroachment. Like this, the Marsh land
will be encroached. While I was inspect.ing Beula Nagar and
Periya Muthalamman Nagar = one D.R.Kumar,

S/o.Duraiswamy, residing at 176, 4t Street, K.P.Kandan

Nagar (West) explained that they have been settled by

government in that area and he is trying to get patta. He
produced me a copy of ‘1and survey.r register wherein efiorts
were made by the revenue officials to convert the Marsh land
in S.No.658/1A into a Natham Porambolke whereby issue of
patta will become easy. A direction may be issued to the
revenue authorities not to alter the classification of the Marsh
land. Any reclassification of tile Marsh land is detrimental to
the fragile water body.

With regard to Beula Nagar and Periya Mutha.lammah
Nagar the Forest department has erected a boundary mark, .
The hydrologist, has taken samples of water and gave a report
and as per the report the water level at the time of flood 1s 3
metres end during other times it is 1. metre. The officials

accompanied me also stated that Beula Nagar and Periya

. Muthalamman Nagar comes within a patta land gave me a

Xerox copies of printecl A Register, FMB'Sk,étch. Since Beula
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Nagar and Periya Muthalamman Nagar les adjoining the

marsh land and described as Nanja land the Forest

Department can erect a mud bund separéting the marsh land

and the patta land.

10. After vigiting all this places finally I have vis1ted'
‘Sux;vey No. 657 /3A5 Pallikaranai Village. The road leading to
private Engineering College is formed by dredginé the
Pallikarani marsh. The College ground show signs of marsh
land because on the date of :my visit I could see the growth
of Reed in the College Play ground. The grant of patta to this
Institution_is to be probed. The road which is formed from the
old Mahabalipuram Road, to the college by dredging the earth
excavated from the marsh land is to be restored to its original
position. Th_.e dredging is found in an article published in the
journal of Environmental Biology July 2012 part Volure 33
(4) pages 757 ~ 7H61.

ENCROACHMENT AND POLLUTION

{A). The Pallillcm'mzai Marsh  experience he.avy
construction activity starting with the occupation by Chennai
Corporation to an extent of 200 acres inclusive of 30 Acres
where a sewage treatment and disposal facility for South

Chennai is located within the marsh land. Further continuing

@
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with the construction activity came the establishment of

Centre for Wind Energy, Nationa] Institute of Ocean

J84848¥¥

Technology, Chennai Mass Rapid Transport .System, fly overs,
roads, IT parks etc. The construction activity which affect that
free flow of water, for example the forma&on o.f Radial Road
cut a cross the marsh land whereby affecting the free flow of
the water. Even though culverts are constructed, the culverts
does not provide the natural flow of water. The culverts in-this
stretch carry only lechet from the CI'L‘ennai Corporaﬁon dump
yard to the marsh land,

(E). The sewerege treatment pl'ént claim that it treat
about 32 million litres of sewage. The officials present stated
that the treated sewage water is drained into the Buckingham
Canal through pipelines whether the sewage is treated
regularly raises a serious doubt. On my first visit, there was
no treatment of sewage, the reason is that there was a dispute
between the contractor and the Chennai Metro Water and
Sewerage treatment authority which means that untreated
sewage is let in to the marsh land or Buckingham Canal. Qn
my second visit I found treatment of sewage was going on and
as a process of treatment the partly treated sewage water is

allowed to cool in a rejuvenation pit from where the sewage
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water is taken to Buckingham Canal. The rejuvenation pit
'I forms part of the marsh land taking into acco;.lnt the volurne
I of the sewage handled and no monitoting by aﬁy authority

:I cad to the conclusion that untreated sewage is released in the

| narsh land and Buckingham Canal. On my visit on &

26.08.2017 I noticed overflow of the sewerage hefore rcachiné-
the rejuvenation pit. The sewagt; treatment plant should not
release water into Buckingham Canal. The sewage treatment
plant must be shifted to some other place. Already certain
researchh was conducted and finding published an Article
titled as “ Analysis of heavy metals in dying wet land
Pallikaranai Tamilnadu India’. Authored by Ms. Sridevi
Karpagavalli, P. Malini, A. Ramachandran, Centre for Climate
Change and Adaptation Research - Anna University. The
finding is extracted hereunder to show the water quality,
“The quality of water has detoriated due to the
various anthropogenic activities. Most of the metal ions
were senn .in higher concentration compared to the
standard. It has been obsérved that quality of surface
water is not safe for aquatic and domestic life, hence
necessary managément action should be taken to control

the quality of the surface water”.

e
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“If this trend is allowed to c;ontinue unabated it is
most likiely that the local food web complexes in these
wetlands might be at the highest risk of induced heavy
metal contamin_ation, This alarming c-oncentra.tion may
also escort managément anction should be taken in order to

protect the ecological stability of the wet land”.

Ramsar Convention

The Ramsar Convention on wet land is an international
treaty for the conservation and sustainable use of wet lands. It
Is also known as the convention on wet land. It is named after
the city of Ramsar in Iran where the convention was signed in
1971. India is also one of the signatory to the convention. As
per this convention a list of wet lands were published. In
India, totally 26 sites are published. In Tamilnadu, the only
site published is Point Calimere Wildlife and Bird Sanctuary.
There are certmin conditions which are required to get
published in the Ramsar list. In fact, the Government of
Tamilnadu made an attempt in the year 2011 to include
Pallikaranai marsh in the Ra,u.nsar list but could not succeed.

Getting included in the Ramsar site confer the following

benefits:-
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(i) to lay down policy guidelines for conservation and

management of wet land

{ii) to undertake intensive conveérsation measures in

priority:

(iii) to monitor implementation of the pProgramme

(iv). Financial assistance under NWCP (National Wetland
Conservatory Programme) is p’rovi&ed for two components, i.e.
Management Action Plan (MAP) and Research Projects. Under
the Scﬁeme, 100% assistance is provided for activities.
Conservation and management of wetlands is primarily vested
with the State/UTs, who are in physical possession of the
area. After identification of wetlands under the Scheme, the
State/UTs are to | submit long-term comp.rehensive
Management Action Plans (MAPs) for a period of 3-5 years,
preferably 5 yc:ars,'coinciding with the Plan period.

(v} Provides Frame work for National Action and

International cooperation for the conservation and wise use of

‘wetlands and their resources,

The inclusion of Pallilcarariai marsh in the Ramsar List
will give a lasting solution and provide a mechanism to
improve the biodiversity and ecosystern of the marsh. This will

gain importance in view of the fact that the Government of
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India has now notified Wetlands  (conservation and
management) Rules 2017. Rule 3 of the above said rule shal-i
apply to

(a) wetlands categorized as ‘wetlands of international
importance’ under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State
Government and Union Territory Administration;

And excluded the wetlands falling in areas covered under
Indian Forest Act 1977, Wildlife (Profection) Act 1972, the
Forest Conservation Act 1980.

This publication of Rules showing the importance of
being in the Ramsar Convention. The above said Rules give a
lot of protection to the marsh land and hence the Government
must take immediate steps to include the Pallikaranai marsh
land in the Ramsar list and implementation of the Wetlands
(conservation and management) Rules 2017 .

All  the éncroa.chments in  Ma Po 8i Nagar,
Kamatchiamman Nagar, Quaid-e-milleth Nagar, K.P.Kandan
Nagar, Ambedkar Nagar and Mahalakshmi Nagar pose a
threat to the marsh land because I could see. the
encroachment is going deep into the marsh obliterating the

marsh land, In these areas there is consistent effort to convert
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the marsh land is going on unchecked. The encroachment
must be removed and a protecting bund must be errrected.

Little was -done to protect marsh land. Immediate steps
are required to protect the marsh land or the area of the
marsh Iénd will further reduced.

There is no segregation of Chennei Corporation dump
yard and the marsh land. The dump vard must be separated
from the marsh land. The Corporation of Chennai keep on
dumpihg the garbage, talking into consideration the volume of
garbage generated, space is required and so the area gets
expanded.

There are culvert across radial road which carry leachet
from the Chennai Corpeoration dumb yard which can destroy
the marsh land and the bio diversity.

The first step for the restoration of the ecosystem of the
marsh is to remove ;chc encro_achments and prevention of
further encroachment. Encroachmient can be prevented by
taking adequate measure including restoration of the outer
boundary of the marsh land. This can control the entry of

unauthorized person. To meet this end a boundary has to be

_constructed around the entire marsh land in order to

permanently mark the marsh land, prevent further

®
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encroachmment and help conservation activities. The boundary
wall need to be designed so as not to disturb the natural flow
of water, culverts/ channels can b2 made wherever necessary
on the wall itself and the wall must suit. the train of the marsh
land. i understand {nat a similar exercise was carried out in
the famous Keolade_o National Park, Bharatpur, formerly
lnown as Bharatpur Bird Sanctuary in Bharatpur Rajasthan, |
a World heritage site. On construction of bund as stated
above a Patrolling path around the baundary is to be made.
RECOMMENDATION:
1. A;s per the following GOs, pockets of marsh land are
transferred to the Forest Department.
a. GO M.S. 52 E&F (FR-14) Department dated 09.04.2007 -
extent transferred 317.00.0 hectares
b. GO M.S. 147 Revenue (LD-TV) Department dated
12.05.2014 — Extent 71.76.0 hecfares
c. Area &u;sfcrred from Chennai Corporation o Forest
Department  vide co  M.S.No.127 Municipal
Administration and Water Supply (MC-1) department
dated 24.12.2012 - extent allotted 17.40.5 hectares.
d. Areé notified under Section 26 of 16 TI_QF Act published
in Kancheepurair District Gazette No.5 ;iated 01.07.2013

tg an extent of 131.55.0 hectares.
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1. Thus the total extent transferred to the Forest

.20,

Department is 690.65.5 hectares. All the areas must be

transferred to Ithe Tamil Nadu Forest Départment.
; i

9. The Government must take immediate step t0
include the Pallikaranai marsh in the Ramsar list. o
3 All the encroachments in Kamatchiamman Nagar,

-

Ma.Po.Si. Nagar, Quaid —e-miileth Nagar, Mahalakshmi
Nagar, Ambedkar Nagar, K.P.Kandan Nagar, must e removed
and the land to be restore to its original depth so that the
water cgn'ying capacity can be increased. It any other
encroachment.is identifled that must also be removed.

4, 'The authorities must evolve jmmediate steps 10
strengthen the bunds of the marsh and make it a non-
encroachments Zone.

3. Allotment of marsh land by the Government to any
individual or to any Government project must be banned.

6. The stretch commencing from Velacherry MRTS
bridge in the Velacherry-Medavakkam Road upto Ma Po Si
Nagar should be protected. The punds should be strengthened
and to be seen that no encroachment is made.

8. The debris é.um.ping should be stopped immediately.
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9. There must be a monitoring of pollutants from all

sources like water, air and svil must be carried out

periodically by some independent Research Organization.
10. The Sewerage Treatment plant must be re located to
some other area. The STP Plant must stop pumping of water

into the Buckingam Canal .
11. The grant of patta in S. Ns. 649, 657, 697, 699, 700,

701 and 702 in all its parts and sub divisions are to be
probed . The Revenue Authorities and Registratior_z
Authorities must submit a report tQ this Hon’ble Court how
the.pattas are transferred, title of the respective parties for
taldng further action,

12. Their must be construction of bund around the entire
marsh land in order to permanently mark the marsh land to
prevent further encroachment. Along with the bund a
patrolling path is to be made.

13. The dredged over burden in 5. No. 657/3A5 made to
male a road for a private Engineering College has to be
removed and the entire area is to be restored to its original
state, -

14. All channels connecting the marsh land with its
tributaries and distributaries has te be connected with the

marsh land to sustain the eco development of the marsh,
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15. The field staff of the Tamilnadu Forest Department
need to be:increase so as to make a effective patrolling and
preventing and conserving the marsh land.

16. Section 47 A Tamil Nadu Town and Country Planning
“Act.19’7 1 state that for Development of any wetlland prior
permission of the District Collector is required. This Provision
is to be implemented in its entirety. '

I may be given some time to submit a final report making

further recommendations.

Dated at Chennai on this the 29% day of November, 2017.

R. Ramallaal ‘
Advocate Commissioner

o




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL J—/ L‘
SOUTHERN ZONE AT CHENNAI

Original Application No.589/2018 (SZ)
(M.A.N0.1317/2018) in
(Earlier O.A.No.51/2016}

And

Original Application No.588/2018 (SZ)
(Earlier O.A.No.83/2014)

Suo-Motu Application- News item

Published in the Times of India

Chennai Edition Dated 07.03.2016

{Dumping building Debris behind Pallikaranai

Marsh Land) Applicant(s)

Versus
The Principal Secretary to the Government,
Dept. of Environment and others
Respondent(s)

V. Meganathan Applicant(s}

Versus

The Chief Secretary,
Government of Tamilnadu and others
Respondent(s)

STATUS REPORT FILED BY THE 107H RESPONDENT IN
0.A.No.83/2014

I V.Subbaih, S$/o. Vallivel, aged about 50 years, employing as

District Forest Officer, Chennai Division, Chennai do solemnly affirm and

DISTRICT :::}Esmncm

CHENNAI FOREST DIVISION
CHENNAL-600 006.

sincerely state as follows.
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No.of Carrections : NIL riFemEReT-G00 067,
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1" It is respectfully submitted that 1 am the District Forest
Officer, Chennai and in-charge of Pallikaranai Marsh Land. 1 am well
acquainted with the facts of the case based on records. It is submitted
that since the Pallikaranai Marsh Land area is within the Forest
Department under the jurisdiction of District Forest Officer, Chennai,
this respondent would be the proper person to submit this status report
and not the District Forest Officer, Kanchipuram, who has been arrayed

as 10t respondent in O.A.No.83 of 2014.

2. I am filing this status report based on the orders passed by
this Hon'’ble Tribunal in its order Dated.18.02.2019, in which it is ordered
that,

“During the course of submission, it was brought to our notice that

certain litigations are pending before the Hon’ble High Court of

Madras regarding the wetlunds and certain directions have been

_ given in that case. It is alse not known as to whether this particular
area have been notified or not as a wetland and if so the official
respondents are directed to produce the notification showing the
boundaries and the extent. They have also directed to file a detailed
statement regarding the nature of litigation pending before the

Hon'ble High Court of Madras relating to this issue. The Corporation

is also directed to submit the present state of implementation Solid

Waste Management Rules and also establishment of STP's and

CETP’s within three weeks.”

Y o) It is respectfully submitted that the following marsh lands
were handed over to Forest Department and these lands were under the

administrative control of Forest Department. It is also respectfully

submitted that these lands are not notified as wetlands.

‘ DISTRICT FBREST OFFICER
CHENNAI FOREST DIVISION
[N i r
No.of Corrections : NIL /é\\.ém‘é'cmm B ot CHENNAI-600 006,
! ¥ . 2
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G.0.Nos

Received | Under Section of |

No| &pate | SurveyNos. . fom | TNF Act 1882
1 | G.O.Ms.No. 52 | Pallikaranai Revenue | Declared as
E&F (FR-14) [6573E 0.40.5 | Department | Reserved Forest
department 657/3C,3D,3F to 3530 under section 16 of
dated 3K Tamil Nadu Forest
02.04.2007  'g57/3A3 133.00.0 Act vide
45372C 26080 GO(Ms) N0 82
43211 ) 56.55.0 2 AL
4992 26.915 Department dated
43R TH 34.285 oS 21
433/2A to 2F |
444/2 1 0.39.0 ‘
, 434/3 6.87.0
430 16495
431 13.20.0 |
317.00.0
2 | G.OMs.No.12 | Pallikaranai Chennai | Proposals under
7 Municipal = Corporation | Section4 of TNF |
Administration | 857/1B3 48.02.5 Act 1882 was sent |
' ?M»ga:;arsuppiy 657132 122.38.0 to the Government.
 department = 170.40.5
 dated
| 24.12.2012 _ ] ;
3 | G.OMs.No.14 | Sholinganallur Revenue Declared Under
7 Revenue (LD [ 602/7 &8 55.19.0 | Department | Section 4 of TNF
- V) =1 Act 1882 vide G.O.
department z:z:npakkam 20740 (Ms).No.SOE & F
dated Lficlll (FR-14)
1252014 75.83.0 Department dated
_ _119.07.2017.
4 | Kancheepuram | Pallikaranai Revenue Declared as
District Gazette | 658/1A 34.84.0 | Department | Reserved Land
No.6 dated [ under Section 26 of |
101072013 | g:;m -- ggggg TNF Act 1882
857/4C 10.90.5
131.85.0
694.88.5 Ha.
or
Total Area| 4747 098 Acre
DISTRICTFOREST OFFICER

No.of Carrections : NIL

Page No. :3
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4. It is respectfully submitted that 34 numbers of writ petitions
were filed chalienging the transfer of the marshland to the Forest
Department. Out of these 34 writ petitions 23 writ petitions were
disposed of. The list of disposed cases is annexed herewith as
Ann.exure-l. The remaining 11 Number of writ petitions are still pending
before the Hon’ble High Court of Madras. The list of pending cases is
annexed herewith as Annexure-II. Apart from this the following two
cases are pending before this Hon’ble Tribunal.

i. Application No.51 of 2016 ~ Suc Motu.

ii. Application No.83/2014 filed by Thiru. V.Meganathan.

S. It is respectfully submitted that the particular area
mentioned in the Suo-Motu Application 0.A.No.51/2016 belongs to the

S.No.714 to 721 of Pallikaranai Survey village. These survey numbers are

private patta lands as per the Revenue Department records and were not

handed over to the Forest Department.

6. it is therefore humbly prayed that this Hon'ble Tribunal may
be pleased to record the submissions and pass such order or orders as

this Hon’ble Tribunal may deem fit and proper in the interest of Justice.

D!STRICT-FERESTOFFICER
Solemnly affirmed at Chennai on CHIKMAT FOREST DIVISION
CHENNAL- ;
this the day of March 2019 and =l
signed his name in my presence BEFORE ME

ey

1]
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The list of dismissed/disposed cases Annexure-I.
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Details of .

S| WP | | Nemeof Name of {i‘;tbhi“‘s Dateof | directionof | Dol®

No | Ne. Petitioner Respondents(all) judgment | the judgment

wards) - taken.
1 | 15316 | 2009 | Lakshmi Wio | 1. District Forest Fore baning the | 10.09.09 | No order No such
Ragunathan | Office, respondent nol issued. survey No
Kancheepuram to interfering Petition in
2. Forest Range with petitioner closed Pallikaranai
Officer, Tambaram peaceful Village
possession Hence no
and enjoyment further
of pallikaranai action.
in
S.No. 42924,

2 ] 23413 | 2009 | C. 1. District Collector, Prohibitngthe | 27.11.08 | Thecourtnot | Possession
Ramalingam | Kancheepuram. repondents 2 & inclained to with Fores}
&60others | 2 District Forest 3 from forcibily grant the Department

Cfficer, evicling all the relief sought - | . No action
Kancheepuram. pettilioners by the needed.
3 Forest Ranger, from petitioners -
Tambaram. pallikaranaiPor Dismissed
omboke land
S.No.4322

3 | 5497 | 2010 | R. Amui 1. Tahsilghar, Seeking patta | 250310 | Collector to Possession
President, Sholinganallur consider the | with the
AnnaiTerasa | 2. Dislrict Collector, individual Forest
Nagar, Kancheepuram. representatio | Depariment
Occupent 3 Conservator of n within 3 >
Welfare Forests, Chennai. weeks
Association 4. Secretary, Rural

development &
local
administration.

4 | 5498 | 2010 | SubbarajPres | 1. Tahsildhar, Seeking patta | 25.03.10 | Colleclor lo Possession
identBharathi | Shofinganafiur.2. consider the | with the
dasan District individual Forest
Nagar,Occup | Collector,Kancheepur representatio | Department
ent Welfare am.3. Conservator of n within 3
Association | Forests, Chennaid, weeks

Secretary, Rural
development& local
administration.

5 | 5489 | 2010 | P. 1. Tahstidhar, Seeking patta | 25.03.10 | Collector lo Possession
Veeramuthu, | Sholinganallur. consider the | with the
President, 2. District Collector, individual Forest
ArignarAnna, | Kanchespuram. representatio | Department
Cccupent 3. Conservator of n within 3 F
Welfare Forests, weeks
Association Chennai.

4, Secretary,
Rural development
& local
administration.

TEEFEHLD

DISTRICT EOREST-BFFICER
CHENNAI FOREST DIVISION

CHENNAI- 600 005



0 : * Details of
{8, | WP Yaar Name of Name of ! (ili'g;‘c; Date of diraction of o?:tcatillt;‘n
{ No | No. Petitioner Respondents{all) words) judgment th]:rt:l’%r:ent taken.
6 | 5500 | 2010 | K. 1. Tahsiidhar, | Seekingpatta | 250310 | Colieclorto | Possession
Subramani, | Sholinganailur consider the | with the
President, Dr. | 2. District Collector, individual | Forest
BR. Kancheepuram representatio | Department
Ambedhkar, | 3. Conservator of nwitin3 | .
Occupent Forests, Chennai weeks i
Welfare 4, Secrefary
Association | Rural development &
local
adminstration
7 | 12963 | 2010 | E. Devaki, 1.The Tahsidhar, | Torefrainfrom | 1307.10 | Notfotake | Evicion |
| Wio Shotinganattur, dispossessing Possession of | nofice
| Elumalai, 2. District Collector, or otherwise the property issued! |
| Kancheepuram interfering with from the Possession |
| | 3. Canservator of the petitioner's pelitioner with Forest
Forests, Chennai possession of without Department
4. Secrefary lo 40 acres land following .
Govemment, S.No 429/2 deprocess of
Forest Depariment. law.
5. Principal
Secretary,
AadhiDravidar&
Tribal Welfare
Department,
| | Chennai ’
{ B | 12964 | 2010 | R.Palani, Sfo | 1.The Tahsildhar, Torefrain from | 13.07.10 | Nol o iake Eviction
Raja Sholinganatlur. dispossessing Possession of | nolice
Manickam 2. District Collector, or otherwise the property issued!
Kancheepuram. i interfering with from the Possession
3. Conservator of ! the petiioner's pelitioner with Foresl
Forests, Chennai. possession of without Depariment |
4. Secretary to 60 acres land following " |
Government, S.No 433 deprocess of
Forest Department law.
| 9. Principat |
’r Secrelary,
AadhiDravidaré
Tribal Welfare '
Deparment,
=B sl on C)iChennay ) R
9 | 12865 | 2010 | D. 1. The Torefrainfrom | 13.07.10 | Notfo take Eviction
Easupadam, | Tahsildhar,Shofingan | dispossessing | position of the | nolice
Sio Durai allur or otherwise | properly from : issued/Pos
| | Ra. | 2. District interfering with the pefitioner | session
| Collector, Kancheepur | the petiioner's without | with Forest
i am possession of following Department
3. Conservator of 40 acres land deprocessof | .
| Forests, Chennai S.No 42912 law
4. Secrefary fo
Government,
Faorest Department.
5. Principal
Secretary, AadhiDravi
dar&
Tribal Welfare 1
Department, |
Chennal.

DISTRICT mﬁesrma

CHENNAI FOREST DIVISION
CHENNAI-600 006.
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Details of

Sl | WP Vear Name of Name of ;ﬂﬁ; Dateof | diraction of o[:::;?:n

No | No. Petitionar Respondentsialf) wiords) judgment | the t:;zTant oL

10 | 12866 { 2010 { G. ManiSio | 1. The Tahsildhar, To refrain from | 13.07.10 | Not to take Eviction
Govindan Sholinganallur. dispossessing position of the | notice

2. District Collector, or otherwise property from | issued!
Kancheepuram. interfering with the petitioner | Possession
3. Conservator of the peliticner's without wilh Forest
Farests, Chennai. possession of following Department
4. Secretary {0 60 acres land deprocessof | .
Government, S.No 42912 law.

Forest Depariment.

5, Principal Secretary,

AadhiDravidar&

Tribal Welfare

Depariment,

Chennal,

11 | 19447 | 2009 | A.Rajendra | 1. District Not to 07.09.10 | No direction Possession
Babu & 27 Collector,Kancheepuram. | demolish the dismissed with Forest
others 2. District Forest Officer, | buildings from Department

Kancheepuram, the lands and

3. Tahsildhar, the respeclive

Tambaram plots S.No.

4. Executive Officer, B57/3

Pallikaranai Village Senthamil

Panchayath office. Nagar,
Pallikaranai

12 | 10862 | 2010 | LakshmiWio | 1. District Forest Officer, | Fore baring the | 20.10.10 | Petilion No such

Ragunathan | Kanchespuram. respondent closed survey No.
2. Forest Range Officer, | from putfing up in
Tambaram fencing along Palfikaranai
with line AB Village.
shown in the Hence no
sketch of the uriher
southem action.
boudary line
S.No. 429/2A
13 | 24316 | 2010 | B, Mary 1. Secretary o Forebaring the | 24.11.10 | Wit pelitionis | Possession
GovemmenLE & F, respondent dismissed as | with Forest
Chennai, from interfering withdrawn. Depariment
2. Secretary 1o with peaceful
Government,Revenue possession
Department. and enjoyment
3. District of the palitioner
Collector,Kancheepuram. | of the land and
4, Tahsildhar(land building in
acquistition)Tambaram. | S.No. 657/3A3
5. Specig! Mettukuppam,
Tahsildhar{Fores! Paliikaranai,
sefttlement), Thiruvaliur
6. District Forest
Officer, Kancheepuram.
7. Forest Range
Officer, Tambaram.8.Tah
sildhar, Sholinganallur.
- V" . DISTRICFFOREST OFFICER
N | e GHENNAI FOREST DIVISION
e CHENNAI-600 006.

2 e

G0 0g7,

O



5

Details of
Sl | WP Year Name of Name of (?‘::3']?:; - Dateof | direction of o?:t;il:: -
No | No. Petitioner Respondents{all) words) judgment | the j:r::lgalrnent taken.
14 | 8204 | 2011 | Newlife trust | 1. District Collecior, Assignmentof | 15.11.11 | Writ pelition Possessio
byits Kancheepuram. tands in S.No. Dismissed n with
president K. | 2 Revenue 657 & 658 Forest
Karunanidhi | Divisional Pallikaranal Departme
Officer, Tambaram Village 1o 200 nt
3. Tahsildhar, poor families
Sholinganallur.
4. District Forest
Officer,
Kancheepuram.
15 | 17233 | 2008 | M. Indira & 1. Secretary to GO No.52E | 07.0312 | The The FSO
38 others Govemment, & F 09.04 2007 pefitioners are | made
E & F, Chennal &TamilNadu not entitled for | enquiries
2. Secrelary lo Government any relief, on the
Govemment, Gazette in Which they claims
Revenue No.15 daled ask for and received
Departmen. 18.04.2007 the court and
3. District Collector, Quash the directed the dismissed
Kancheepuram same and pelitioners allthe
4 Tahsildhar (land further make the claims for
acquisibon) forebaring the claims before | not having
Tambaram. respondent FSO. On valid
5§ Special Tahsildhar | from inferfering receipt of document
(Foresl Settlement} | the peacefull such claims | s. The
Thiruvallur. possession of the FSO eviction
land 657/3A2 & concernedis | process
637343 directed to under
Mettukuppam, consider the | progress.
Pallikaranai same and
; pass
appropriate
orders there
onin
accordance
with law
within 2
months here
atter.
16 | 20469 | 2009 | M. Indira 1. Sectetary o Forebanng the | 07.03.12 | The The FSO
Government, E& F, | respondants petiioners are | made
Chennai. from inferfering not entitied for { enquiries
2. Secrelary o with the any relief. on the
Govemment Revenu | peaceful Which they claims
e Department. possession ask for and received
3. District and enjoyment the court and
Collector,Kancheepur | of the land and directed the | dismissed
am. building petitioners all the
4, Tahsildhar (fand situated in make the claims for
1 acquision)Tambara | S.No. 657/3A2 claims before | nol having
m. & 657/3A3 FSO . On valid
5. Special Tahsildhar 1 Mettukuppam, receipt of document
(Forest Pallikaranai. suchclaims | 5. The
Seftlement)Thiruvaliu the FSO eviction
r. concerned is | process
6. Village directed lo under
Administrative consider the | progress
Officer, Pallikaranai. same and
7. Inspector of Police pass
Pallikaranai. appropriaie
orders there
onin
accordance
with law
within 2
months here
afler.
F. ™ h t‘
7
(P DISTRICEFORESTOFFICER
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Details of

Sl | WP Year Name of Name of (i‘:t:j:-fts Date of direction of o?:gill;‘n
No | No. Petitioner Respondents(all) words) judgment | the ]:rt;ger:\ent e
17 | 21261 | 2009 | Varasakthi 1. Secretary to On directing 070312 | The The FSO
Vinayagapur | Govemment, the 5th pelitioners are | made
am kudiirupor | Revenue respondent to not entitled for | enquiries
Common Depariment issue free any relief. on the
welfare 2. Special outside patta lo Which they claims
Association | Commissioner, alt the ask for and received
byits Commission of land | petitioners in the court and
president Administration, S.No, 42972 directed the dismissed
Selvakumarg | Chennai. Pallikaranai pelitioners all the
59 others. 3. District Collector, make the claims for
Kancheepuram claims before | not having
4, District Ravenue FSO.0On valid
Officer, receipt of document
Kancheepuram. such claims s The
5. Tahsildhar, the FS0 eviction
Tembaram. concemedis | process
6. Executive Officer, directed to under
Town consider the | progress
PanchayathPallikara same and
nai pass
7. District Forest appropriate
Officer, orders there
Kancheepuram. onin
accordance
with faw
within 2
manths here
after
18 | 7941 | 2010 | Lakshmi & 54 | 1. Secretary lo Tainpunched | 07.03.12 | The The FSO
others GovemmentE & F, order in G.O. petitioners are | made
Chennai. Ms. No.52E & not enditied for | enquiries
2 Setretary lo F {FR-14) any relief on the
Govemment, dated. Which they claims
Revenug 09.04.2007 ask for and received
Depariment. the court and
3 District Collector, directed the dismissed
Kancheepuram. petitioners all the
4. Dislrict Farest make the claims for
Officer, claims before | not having
Kancheepuram FSO.On valid
5. Forest receipt of document
Ranger, Tambaram 6 such claims s The
Tahsildhar(t.and the FSO eviction
acquisition) concemedis | process
Tambaram. directed to under
7. Special consider the | progress
Tahsildhar,Forest same and
Seftlement, pass
Thiruvallur. apprapriate
8. Inspector of Pofice, orders there
Okkiyam, onin
Duraipakkam. accordance
with law
within 2
months here
affer.

nssm:cr.»'a\%sﬁﬁlcen

CHEN A FOREST DIVISION
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Subject Date of Details of Details
{within 5 o e 1 direction of the of action
words) judgment|| judgment order taken.

W.P.
No.

Name of
Respondents{all)

Name of

Year Petitioner

120612 | The pefitionerto | TheFSO
submit their dismissed all
individual the claims in

representationto | his
peaceful the 2nd

proceedings
possession of repondent within | No.
the land in period of 4 weeks | 78/2007/FSO.
S.No 657/3A3 and hereafter the | Dt 18.10.12
| & 657/3AK at | 2nd respondent | as per the
| Mettukuppam, considered the | direction
Pallikaranai representations issued in
and pass WP.No
appropriate | 17233/2009
orders as per law. | on07.03.12
If the 2nd
respondent finds
i from the Revenue
Reconds available
that the lands in
! question  The
! representation of | |
the petitioners | !
shall be |
forwarded fo the |
seftiement officer,
concemed,
notified Ufs 4 of
TNF Act 1882
and the same
should be
consider by the
said authority and
! appropriate of the
| orders passed
| theiron as
expeditiously as
possible.

Forebaring the
respondents
for interfering
with and

1849 | 2012 | Lakshmi& | 1. Secretary lo
i 92 others | Govemment,
Revenue
Department.
2. District Colleclor,
Kancheepuram.
3 Tahsildhar,
Shelinganallur.
4, Special
| Tahsildhar,
Thiruvallur.

200912 | The pelitionerto | The FSO
submit their dismissed all
individual the claims in
representationio | his

| the 3rd repondent | proceedings

within period of 4 | No

| Directing the
| 3rd respondent
Revenue to consider the
Depariment. representation
2. Chatrman - Cum- | dated
| Managing Directar, | 11.07.2012 not
| TemilNadu slum {o disturb the weeks and 78/2007/FS0.
i Clearance Board, pelitioners thereafler 15 for | D1 18.10.12
Chennai normal Ife and | the 3rd | as direction
3. District Collector, | pass orders in respondent to | given by the
Kancheepuram connection with consideredthe Hen'ble High
4. District Forest S Nao. 85713A3 represeniations Courtin
Officer, Part and pass WP.No
Kancheepuram. palikaranai. appropriate 17233/09 on

23747 | 2012 | B Vasanthi | 1. Secrelary to
| Govemment,

5. Tahsildhar,
Sholinganallur,
6 Forest Range
Officer,
Pallikaranai

orders as per law.
if the 3rd
respondent finds

from the Revenue |
Reconds available |

07.03.12

' that the lands in
| question . The
petitioners
making the claims
to the settlement
| officer concemed
| for passing
appropriale
orders as
expeditiously
disposed.
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f DN

Details

Subject Details of

e || e | i Ru;fn";::t;(a") (within 5 ;&?&3& direction of the | of action

waords) judgment order taken.

21 | 23748 | 212 | A 1. Secretary to Directing the 200912 | The pefilionerto | The FSO
Bhuvanesh | Govemment, Revenue 3rd respondent submit their dismissed all
wari Depariment {o consider the individual the claims in

2. Chairman - Cum- representation representation to | his
Managing Director, dated the 3rd repondent | proceedings
TamilNadu slum 11.07.2012 not within period of 4 | No
Clearance Board, to disturb the weeks and 78/2007/FSC
Chennai. petiioners thereafleritis for | Dt. 18 1012
3. District Collector, normal life and the 3rd as direction
Kancheepuram. pass orders in respondent to given by the
4. District Forest Cfficer, | connection with congidered the Hon'ble High
Kancheepuram S.No 657/3A3 representations Courtin
&. Tahsildhar, Part and pass WP No
Sholinganatiur pallikaranai. appropriate 1723372009
6. Forest Ranga orders as per law. { on 07.03.12
Officer, Paliikaranai. if the 3rd

respondent finds

from the

RevenueRecords

available that the

lands in question

, The pelitioners

making the claims

to the settiement

officer concemed

for passing

appropriate

orders as

expeditiously

disposed.

22 | 12231 | 2012 | Ramesh 1. The Chief To lake 17.01.13 | tis clear thatthe | The Forest
Manikanda | Secretary,Government of | appropriate autharities of Depariment
n TamiiNadu action pursuing action to | take

2. The Direclor General | regarding protect to the necessary

of Police, Mylapare. Marsh Land f Marsh Land action to

3. District encroachment - enforcing the prolect and
Collector,Kancheepuram. | all so for provision of conserve the
4. Commissioner of continuous various acls and | Pallikaranai
Paolice,Chennai saving the the orders of the | Marsh Land
5. Revenue District Marsh Land all Hon'ble Apex as per the
Officer Kancheepuram over Courtaswellas | relevant Acls
6. Deputy Commissioner | TamilNadu this court, of 1882

of Police, Adyar, from the land

7. Assistant grappers

Commmssioner of

Police, Duraipakkam.

8. The Inspector of

Police, Duraipakkam

9. Executive Officer,
Perungudi, Town
Panchayath.

10. Village Administrative
Officer,Kandhanchavadi,
Perungudi

11. K.P. Kandhan,MLA
12. The Divisional
Engineer,

TNEB, Taramanai.

13. The Assisiant
Divisional Engineer,
TNEB, Taramani.

14, The Assistant
Engineer, TNEB,
Kandhanchavadi,
Perungudi.

15. Secratary to
Govemment, E&F,
Chennai,

18. Principal Chief
Conservator of Foresis,
Panagal Building,
Chennai.

Lititdusi
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Dt ! Details
8. | WP Year Name of Name of Subject (within | Date of direction of of action
No | No. Petitioner Respondents(all} 5 words) judgment | the ll.lc;gment taken.
order
23 | 33873 | 2013 | Arjunan 1. Secretary to Toissuing 14.02.14 | Therewasno | Eviction
Govemmen,Municipal | impunched G.0. Representatio | notice
Administration & Water | Ms.No 127 n on behalf of | issued/Po
Suppiy Depariment Municipa! the petitioner | ssession
2. The Commissioner of | Administration & and Non- with
Corporation,Chennai. Waler Suplly appeared on | Forest
3, Principal Chief MCI hehaliof the | Deparime
Conservator of Forests, | Department petitioner the | ni.
Saidapet, dated petifion is
4. District 24.12.2012in dismissed.
Collector Kancheepura | so for as it
m. relates to
5 The President, assigning of
Paliikaranai Town lands comprised
Panchayath. in S.No.
657/3A2 and
Quash the
same.
DISTRICT FUR_E—ST—U_ﬁ’fCER

vy

CHENNAI FOREST DIVIsion

CHENNAI-0 005,



The list of pending cases Annexure-II.

Sl

W.P.
No,

Year

Name of
Petitioner

Name of
Respondents(all)

Subject (within 5
words)

Data of
filing of
counter
affidavit in
court.
{with USR
No.)

Details
of action
taken.

Present
stage of
the case

20866

2012

D. Balu&
384 others

1. Secretary lo
Government,
Revenue
Department.

2. Secretary to
Government,
Urban and Housing
Development
Department.

3, The Chairman -
cum- Managing
Dirgctor, Slum
Clearance Board.
4, The
Commissioner,
Corporation of
Chennai.

5, The Disirict
Collector,
Kancheepuram
District.

6. The Forest
Officer,
Kancheepuram
District.

7. The Forest
Ranger, Velachery.
8. The Tahsildhar,
Sholinganallur Taluk.

Not
interfearingpossesion
in 5.No. 457/3A3 &
to provide free
sheller to the
petitioner by under
Raysh Scheme

Filed

Pending

32905

2013

1. Syed
Dasthagir
2 Naushal
3K
Shanthi
4,
Khurshed

Begum

1. The
Commissigner ior
Land
Adminisiration,
Chepauk.

2. The Secretary to
Govemiment,
Environmen{ and
Forest Deparimenl.
3. The District Forest
Officer,
Kancheepuram
District,

4. The Tahsildhar,
Tambaram.

5. The Civilian
Gazefied Officer,
Sailors and Airmans
Board

Quash G.0. Ms.No.
52 E & F {FR-14} dt.
09.04.2007.

Filed

Pending

2014

M. Jarina

1. Secretary, Rural
Davelopment &
Local
Administration.

2. District Collector,
Kancheepuram

3. The Tahsildhar,
Sholinganallur.

4, Conservator of
Forests,
Teynampet,
Chennai,

Directing

2nd respondent fo
grant patta

in

S.No. 65713

Filed

Pending

n

H
P TRICFFOREST OFFICER
s LucsNAL FCREST DIVISION
CHENNAI-600 006,

==



£

Date of
filing of
Subject counter | Present Details
8l W.P. Name of Namae of .
Year (within-5 affidavitin | stageof | of action
Na, No. Petitioner Respondents(all) words) T ira canat ke
{with USR
No.)
4 22803 { 2014 | Chenaram 1. Secretary, Rural Directing Filed Pending
Development & Local 2nd
Administration. respondent to
2. District Collector, grant patia
Kancheepuram. in
3. The Tahsildhar, S.No. 65713
Sholinganaliur.
4. Conservator of
Forests,
Teynampet, Chennai.
5 22904 | 2014 | L. Anthony 1. Secretary, Rural Directing Filed Pending
Samy Development & Local 2nd
Administration. respondent lo
2 District Collector, grant patia
Kancheepuram. in
3. The Tahsildhar, S.No. 65713
Sholinganallur.
4. Conservator of
Forests,
Teynampet, Chennai.
6 22805 | 2014 | Jeyasingh 1. Secretary, Rural Directing Fited Pending
Development & Local 2nd
Adminisiration. respondent lo
2. District Colleclor, grani patta
Kancheepuram. in
3. The Tahsildhar, S.No. 6573
Shelinganaliur.
4. Conservalor of
Forests,
Teynampet, Chennai
i 22906 | 2014 | Chakara 1. Secrelary, Rural Directing Filed Pending
varthy Development & Local 2nd
Administration. respondent to
2. District Collector, grant patta
Kancheepuram. in
3. The Tahsildhar, S.No. 65713
Sholinganallur.
4. Conservalor of
Forests,
Teynampet, Chennai.
8 693 215 | M, Satha 1. Additicnal Chief Quash G.0. Filed Pending
sivam Secretary, Ms.No. 127
& 61 Municipal Administration | Municipal
others & Administration
Water Supply. & Water supply
2. The Commissioner, {MC-1)
Corporation of Chennai. | Dt.24.12.2012
3. Principal Chief & Delete the
Conservator of encroachment
Forests,& Wild Life area,
Warden, Chennai.
4. District Forest Officer,
Kancheepuram.

WRT TS

el e

DISTRI'CT‘FBRESFUFHCER
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St

Na,

W.P.
No.

Name of

Yoar Petitioner

Name of
Respondents(alf)

Subject
{within 5
words)

Date of
filing of
counter
affidavit in
court.
{with USR
No.)

Present
stage of
the case

Datails
of action
taken,

11515

2015 | Dr. Ambedkar
Nagar,
Residents
Welfare
Association &
33 members

1. Chairman,
TamilNadu

Electricity Board
Chennai.

2. Assistant Engineer,
TNEB, Palfikaranai.

3. District Coilector,
Kancheepuram.
4_District Forest Officer,
Kancheepuram.

To give
eleclricity
connection
encroached lo
houses in S No
697/3A3

Filed Pending

10

12653

2017 | Suo-motu

1) Union of Indfa,
2) Cenfral Wetfand
Regulatory

3} Union of Indta
4) Unlon of India
§) Government of
Tamiinadu

6) Government of
Tamilnadu

7} Government of
Tamiinadu

B) Gavemment of
Tamiinadu

9) The Ditrist Collector

Public Interest
Litigation

Filed Pending

1

25223

2017 | Kalamin Agni
Sirahugal
Trust Rep. by
its Secrelary
.Senthil
Kumar,

Chennai-18

1) Uinion of India,

2) The Govemms=t of
Tamil:Nadu,

3) The Commissioner
4} The Distrie Coflecior,
5) The Tashildar,

6) The Conservalion
Authority of
Z}im_DiSirict-Farest
Office

r
8) The Inspector
General of
9) The Deputy
Registration
10) The Sub Registrar

Ofiice

{1):THa doint Diractor

12/ Mis1.G3info 1,

13) Mis:Axis Trustes
oo

Public Inferest
Litigation

Filed Pending

\VAN

TS Shaysusor

DISTRICT ST OFFICER
CHENNAI FOREST DIVISION

CHENNAL- 500 006,
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BEFORE THE HON’BLE NATION.
GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

Original Application No.589/2018
(5Z)
(M.A.No.1317/2018) in
{Earlier O.A.No.51/2016)

And
Original Application No.588/2018

(SZ)
(Earlier O.A.No.83/2014)

STATUS REPORT FILED BY THE
10TH RESPONDENT IN
0.A.No.83/2014

¢
'5\\‘\

Addl. Govt. Pleader {Forests]

No.of Corrections : NIL
Page No. :5
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Citation : CDJ 2014 SC 1263
Court :  Supreme Court of India
Case No: I.A.No.60f2014 in C.A. No. 5010 of 2014

Judges : THE HONOURABLE MR. JUSTICE PINAKI CHANDRA GHOSE & THE HONOURABLE
MR. JUSTICE JASTI CHELAMESWAR

Parties : Vardha Enterprises Pvt. Ltd. Versus Rajendra Kumar Razdan
Appearing Advocates . For the Appellant: --------- For the Respondent: ---------
Date of Judgment : 29-10-2014

Head Note :
Rajasthan Municipalities Act - Section 171 -

Comparative Citations:
2015 (6) ALLMR 471, 2014 (12) Scale 526, 2015 (15) SCC 352,

Judgment :
1. The application has been filed with the prayer as follows:

(a) clarify that para 11 of this Hon'ble Court's judgment dated 1.5.2014 in Civil Appeal No. 5010 of 2014
would only operate if and only if certain provisions of law/rule/regulations were violated, and in absence
of such violation, construction of Petitioner is permissible in accordance with law;

(b) consequently quash & set aside rejection letter No. F.7(1)B-Plan/Misc/2009/318 dated 19.6.2014
issued by Secretary, Urban Improvement Trust, Udaipur which uses para 11 of this Hon'ble Court's
Judgment dated 1.5.2014 in Civil Appeal No. 5010 of 2014;

(c) direct Secretary, UIT, Udaipur to grant/issue renewal of construction permission to Petitioner
forthwith in the interest of justice."

A Public Interest Litigation was moved before the High Court of Rajasthan in Civil Writ Petition No.
4271 of 1999 praying that construction in and around the lakes specified in the notification by State of
Rajasthan dated 17.1.1997 be stopped and necessary directions be given to the State Government
agencies to stop the recurrence of such 'harmful and dangerous activities'. The said notification was
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issued Under Section 171 of the Rajasthan Municipalities Act. It pertained to two lakes known as
Fatehsagar and Pichola Lake in Udaipur. By the said notification, it was declared that certain specified
areas around the above-mentioned two lakes as no construction zone. The said notification was
subsequently amended, the details of which may not be necessary for our purpose.

2. The Writ Petition was allowed by an order dated 6.2.2007 substantially granting the prayers of the
applicant. Subsequently, a contempt petition came to be filed complaining that the authorities who were
Respondents in the above-mentioned writ petition were not implementing the decision of the High Court
dated 6.2.2007. In the said contempt petition, an application came to be filed by the writ
Petitioner/contempt Petitioner. The substance of the said application is that the applicant herein is
making certain commercial construction at Tila Kheda Village in District Udaipur contrary to the
directions issued by the High Court by its order dated 6.2.2007. It appears from the record that the
applicant herein has obtained various permissions(we are informed 13 in number) from various
authorities for the construction of a five-star hotel in a piece of land purchased by them ad-measuring 8.2
hectares which is located at a distance of approximately some 20 kilometers from the two lakes i.e.
Fatehsagar Lake and Pichola Lake.

3. In the contempt petition No. 90 of 2010, in view of the application filed by the Petitioner therein, the
High Court by its interim order dated 12.10.2011 directed in substance that the construction of the Hotel
by the applicant herein be stopped. By the order of the High Court dated 27.9.2012 the said interim order
was made the final order.

4. Aggrieved by the same, applicant earlier approached this Court in Civil Appeal No. 5010 of 2014
which was disposed of by this Court by an order dated 1.5.2014. The relevant portion of the said order is
as under:-

"In view of above, the contempt order dated 27.9.2012 to the extent it affects the Appellant is set aside.
However, we make it clear that in case any statutory authority finds that the Appellant has raised any
construction in violation of any statutory requirement including the wet land rules and regulations, if any,
this order shall not restrain the said authority to proceed against the Appellant in accordance with law."

5. It is obvious from the above extracted portion of the order that this Court clearly set aside the
directions given by the High Court, but made an observation that it is open to the law enforcing agencies
to take action against the applicant herein if it is found that the applicant has made any construction in
violation of any law.

6. Pursuant to the said judgment of this Court, the applicant herein made an application dated 23.5.2014
to the ninth Respondent, (namely, Ram Niwas Mehta) herein praying that the construction permission
granted in favour of the applicant herein on 31.12.2009 by the Urban Improvement Trust, Udaipur under
which the applicant was obliged to complete the construction within a period of three years be renewed
as the applicant could not complete the construction within the stipulated period of three years in view of
the various developments including the interim directions issued by the High Court during the pendency
of the contempt petition.

7. The said application was rejected by the proceedings of the ninth Respondent dated 19.6.2014.
According to the said communication, a Committee constituted under the provisions of the Wetlands
{Conservation and Management) Rules, 2010 (hereinafter referred to as "RULES").

"...has identified Udaisagar lake of Udaipur District as Protected Wetland Under Rule No. 3(II)}{V) of
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above referred Wetland Rules 2010. The district collector has accordingly sent proposal to the state
government also in this respect vide letter No. P.12/3() Raj./Misc/14/2990 dated 12.06.2014.

Raising of any type of construction of permanent nature is prohibited, Under Rule 4(VI), in the areas
identified as protected wetlands vide Rule 3 of the Wetlands, (Management & Conservation) Rules,
2010. Hon'ble Supreme Court has also passed orders dated 01.05.2014 in para 11 as below.

Rk kiR dkokokkk

Under these circumstances it is not possible to grant renewal of the construction permission for hotel
project in Udaisagar lake in plot No. 01, area 218966 Sq. Ft in survey No. 523, 531, 532, 534, 535 to
537,572 to 575, 588, 590, 591, 592, 598, 599, 600 of revenue village Tilakheda."

8. Hence this application.
9. Heard Mr. Guru Krishna Kumar, learned senior Counsel for the applicant. He submitted:

(1) that the RULES were framed subsequent to the date of the original permission for the construction of
the applicant's project. Therefore, such rules cannot be made applicable to defeat the rights vested in the
applicant by virtue of the statutory permission granted on 31.12.2009;

(2) secondly, the RULES are applicable only to identified wet lands. The area in which the construction
of the applicant is going on has not yet been identified as a wet land for the purpose of above-mentioned
rules;

(3) Even otherwise, according to the applicant, the construction of the applicant is not within the
prohibited distance contemplated Under Rule 4(1)(vi) that is a "distance of 50 meters from the mean high
flood level observed in the past 10 years calculated from the date of commencement of these rules" of
the Udaisagar Lake.

10. Therefore, the learned senior Counsel Mr. Guru Krishna Kumar argued that the proceeding dated
19.6.2014 by which the 9th Respondent, namely, Ram Niwas Mehta declined to grant the renewal is
wholly untenable on a total misunderstanding of law and there is nothing in the order of this Court dated
1.5.2014 which warrants the 9th Respondent to take a view such as the one taken in the proceedings
dated 19.6.2014.

11. Heard Ms. Aruna Gupta, learned Counsel for Respondent Nos. 9 and 11.

12, Learned Counsel submitted that the 9th Respondent understood the liberty granted by this Court at
para 11 (extracted earlier) of its order as enabling him to decline the renewal of the permission for
construction as there is a proposal pending for identifying the Udaisagar Lake area as protected wet land
for the purpose of the RULES.

13. For deciding the correctness or otherwise of the order of the 9th Respondent dated 19.6.2014, a brief
survey of the RULES is necessary.

14, The RULES are made by the Govt. of India{Now, therefore, in exercise of the powers conferred by
Section 25, read with Sub-section (1) and Clause (v) of Sub-section (2) and Sub-section (3) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the
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following rules for conservation and management of wetlands.). They came into force w.e.f. 4.12.2010.
15. Under the Rules, wetlands is defined as under:-

"wetlands” means an area or march, fen, peatland or water, natural or artificial, permanent or temporary,
with water that is static or flowing, fresh, brackish or salt, including areas of marine water, the depth of
which at low tide does not exceed six meters and includes all inland waters such as lakes, reservoirs,
tanks, backwaters, lagoons, creeks, estuaries and manmade wetland and the zone of direct influence on
wetlands a that is to say the drainage area or catchment region of the wetlands as determined by the
authority but does not include main river channels, paddy fields and the coastal wetland covered under
the notification of the Government of India in the Ministry of Environment and Forest, S.0. number
114(E) dated the 19th February, 1991, published in the Gazette of India, Extra Ordinary Part 11, Section
3, Sub-section (ii) of dated the 20th February, 1991."

16. Under Rule 3 various categories (6 in number) of wetlands are specified.
17. Rule 4(1) specifies the various activities mentioned therein to be prohibited activities "within the

wetlands" and Rule 4(2) specifies the various activities which cannot be undertaken without the prior
approval of the State government within the wetlands. Rule 4(1)(vi) is relevant for us and reads as under:

"any construction of a permanent nature except for boat jetties within fifty meters from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules."

18. Rule 6 prescribes an elaborate procedure for the identification of wet lands.
"6. Process for identification of wetlands under different categories:

(1) Wetlands covered under item (i) of Rule 3 specified under Schedule shall be the wetland to be
regulated under these rules.

(2) The States Government shall prepare, within a period of one year from the commencement of these
rules, 'Brief Document'. Identifying and classifying the wetlands within their respective territories in
accordance with the criteria specified Under Rule 3 and submit the same to Authority.

(3) The 'Brief Document' of each wetland for identification shall comprise of following information,
namely:

(i) broad geographic delineation of the wetland,;
(ii) its zone of influence along with a map (accurate and to scale);
(iii) the size of the wetland,

(iv) account of pre-existing rights and privileges, consistent or not consistent with the ecological health
of the wetland.

(4) The Authority, shall on receipt of the 'Brief document' under Sub-rule (2), if consider it necessary
refer in consultation with the State Government to a research institute or university having relevant



multi-disciplinary expertise related to wetlands, to conduct a comprehensive survey of the wetland
within a period of thirty days: provided that the institute or university to which the matter has been
referred under Sub-rule (4) shall submit a report within next ninety days from the date of such reference

to Authority, which shall contain information with respect to the criteria specified Under Rule 3.

(5) The Authority shall, thereafter, arrive at a decision in consultation with the State Government, on the
proposal, within a period of ninety days from the date of receipt of the report under Sub-rule (4).

(6) The Central Government shall on the receipt of the recommendation f the Authority notify the area of
wetlands as recommended by the Authority for public information inviting objections and suggestions
from the general public likely to be affected to make representation to the Central Government within a
period of sixty days;

(7) The Authority shall consider all the representations which the Central Government may receive under
Sub-rule (6) and submit its recommendation on the such representations to Central Government within a
period of sixty days for final notification.

(8) The Central Government shall on receipt of the recommendations of the Authority under Sub-rule (7)
issue a final notification notifying therein the area of the wetland its category or classification to be
regulated under these rules and display the said notification in public in English and vernacular
languages."

19. It can be seen from the above that except for the category of wetlands covered Under Rule 3(1), the
other categories of wetlands specified Under Rule 3 are required to be identified after an elaborate
enquiry Under Rule 6 and finally notified by the Government of India.

20. On an examination of the scheme of the Rules, we are of the opinion that the applicant is right in his
first two submissions. First of all, the area where the applicant's construction is going on has not yet been
legally notified as a wet land under the RULES. In the absence of any legal embargo as on today, the
applicant's right to carry on the construction according to the existing law and various permissions
granted under it cannot be frustrated by executive action in anticipation of some embargo which is likely
to be created in future.

21. By virtue of the factum of the ownership of the land the applicant has a legal right to make any
construction on the land; subject of course to the reasonable restrictions imposed by law. It is the
undisputed case that the applicant was granted all the necessary permissions under the existing law in the
year 2009 enabling the applicant to undertake the construction in question. Such a vested right cannot be
defeated by an executive order. The prohibition contemplated Under Rule 4(1)(vi) can operate only on
the identification of a wet land in accordance with the procedure prescribed Under Rule 6. Such an
identification w.r.t. the applicant's land is not yet made. Even if such identification were to be made
tomorrow, the vested rights of the applicant cannot be defeated by executive action of denying the
renewal sought by the applicant.

22. Coming to the third submission, we do not propose to examine the same as it involves a question of
fact and such inquiry at that stage is not required in the absence of identification of the area as wet land
under the RULES.

23. The opinion of the 9th Respondent that the applicant is not entitled for renewal for the permission of
construction is not only illegal but wholly perverse and the same is required to be set aside. The Sth
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Respondent, is therefore, directed to grant renewal if application for renewal is otherwise in order.

24, TA is allowed with costs quantified at Rs. 1 lakhs to be paid by the 9th Respondent Ram Niwas
Mehta. Costs to be paid within a period of four weeks from today.

CDJLawJournal
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